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LEGISLATIVE ASSEMBLY. 
• Wednesday, 26th January 1997. 

The Assembly met in the Assembly Ohambf'r of the Council House 
·a.t Eleven of the Clock, Mr. President in the Chair. 

TlESUL'l'S OF THE ELECTION Fon THE PUBLIC ACCOUNTS 
COMMITTEE. 

Mr. President: I htlv(' t() inform thf' Assembly thAt the following 
Members have been elech~d to serve on the Public Accounts Committee: 

Maulvi A. H. Natique, 
Mr. H. G. Cocke, 
Maulvi Abdul Mlltin Chaudhury, 
Mr. R. Das, 
Mr. K. e. ~eogy, 
Mr. A. Rllngaf;wnmi Iyengar, 
l\faulvi Sllyyid' Murtu7.u Sflhib Bahadur, and 
Mr. C. S. Hanga Iycr. 

"rRE CODE OF CIVIL PHOCBDURB (SECOND A])PEALS) BILL. 
The Honourable Sir Alexander Xuddlm&n (Home M~~mher): Sir, I 

move for leave to introduce a Bill further to aOHmd the Code of Civil 
Procedure,· 1908, for It certain purpose. 

The amendment mfldp in the Code> by thp Rill is with rflf,.:~':BnCe to 
!ll·eurity for costs in appeal. 'fhi" Bill, like several of the Bills I have 
rf'centiy ·introduced, ir.; baf\cd--or took its origin, I should sa,\' moro fUleu· 
ratdy, in Chapter 2B of the Oivil Justiee Committee's Report. In tha.t 
Chapter t,he Committee recommenoerl that in the case of every second 
appeal to a High Court the appellnnt should he required to deposit in 
cash or in Government promissory notes a definite Burn by wily of I:W(lurity 
to the respondent for the costs of the appeal. Their recommendation 
actually extended to costs in the lower cOUrtR and in the appellate court. 

The recommendation was circulated t.o High Courts and Loea.! Govern· 
ments, for we thouA'ht it. was It propoRition on which further corisiderlttion 
Wits necessar'y, particularly in view of the faet that as regards the question 
of the deposit of C()~ts on .. econd appeal it was not a neW" question. I 
inj.roducpd n Bill I'limilar to the Bill I am now asking for leave to introduce 
~n the last Assembly, but owing to the demae of that body I wa.s unable 
to proceed further; but when I did introduce it I was asked to make Qvail-
able the opinions that had ~en I'eceivoo. before I made the nex~ motioD 
and I ga.ve a promise that I would do 80 Qnd I repeat that promIse hel'e. 
~ wm not move this mIt again· until the House has had an opportunity 
<Of considCling those opinions. 
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I ought to point out that the sctua.l prol'osition before the House i& 
not identica.l with that made by the Civil Justice Committee. They pro-
pose that "ecurity should be required in all cases. We, after considering 
the opinions of the persons consulted, came to the conclusion tha.t there 
was a. considerable body of opinion in favour of restricting the proposal 
to appea:ls from concurrent judgments only and also that it should. be 
subject to certain conditions. The conditions which are inserted in the' 
:Bill are that the High Court should have power to dispense with security 
for costs when the judgment appeaJed from is on the face of it erroneous 
in law or when a. subsequent deeision of the High Court or of the Privy 
Council has modified or altered the law. A further condition is thaj; 
security should be required only on the admission of the appeal under 
Order XLI of the Code; and we further limit the proposal to security for 
costs of the second appeal. That, Sir, I think gives a rough outline of 
ihe Bill before the House. 
I move, Sir. 

The IDI>tion was adopted. 

The Honourable Sir AleJ:&nder KudcUman: Sir, I introduce the Bill. 

THE STEEL INDUSTRY (PROTECTIONt BfLL. 

The Honourable Sir Charles Innes (Member for Commerce and Rail· 
ways): Sir, I beg to mo~e: 

" That the Bill to provide for the continuance of the protection of the steel industry 
in British India be referred to a Select Committee consisting of the Honourahle Sir 
Bhupendra. Nath Mitra, Mr. M. R. Jayakar, Lala Lajpat Rai, Mr. M. A. Jinnah, 
Maulvi Mahammad Yakub, Mr. G. Sarvotham Rao, Sir Walter Willson, Mr. M. 
Ruthnaswamy, Mr. N. M. Joshi-and with your permis8ion, Sir, I should like to add 
the following names: Mr. R. K. Shanmukham Chetty, Mr. Jamnadas Mehta, Mr. )!. K. 
Acharya, Kumar Ganganand Sinha, Mr. Amar Nath Dutt and the Mover; \;ith instruo-
tions to report not later than the bt February, 1927; and that the number of members 
whose presence shaH be nece8Bary to constitute a meeting of the Committee shall be 
f ~.  

u I.,.,. 
I(Mr. M. S. Aney: "I would like to add the name of .•. ") I 

suggest, Sir, that that might be put when the motion is put. 
The  subject of this Bill is familiar, I think I might almost 

say pa.infully familiar, to those Honourable Members 'who ~'ere Members 
of the last Assemhly, for there were not many meetings of that AssemMy 
in which it did not fall to my lot to make some motion connected directly 
or indirectly with the protection ,of steel. But, Sir, I think I have reason 
to believe that we are now e~ nn ng to reach finality, find that when once 
the House has passed this Bill the Legislature will be spared the pain 
and weariness of l sten n~ to long speeches, such as I am afraid it is my 
fAt,e to make to-dBV I and will be able to stand aside and watch the steel 
industry in !hdi'n. forging ahead to a position in whicli it can meet com-
petition from' whatever country or quarter it may come without wry 
special protection from the G6'vemment. And I would remind tlie House, 
as His ExeeHency t.he Viceroy reminded us only two or three days ago, 
thRt that is the policy laid down for us by the Legisla.turein 1923. Our 
policy is only to. protect those industries which can eTentua.lly face world 
competition unaided, Bnd only to giTe them temporary proteqt.ion until 
such time as they can stand aioJ!e. 

• 
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I expect, Sir, that most ono r ~le Members will agree with the reo 
mark made somewhere in this Report of the Tariff Board that it is Be 
misfortune that the steel industry in India, in so far as it 
is a basic indu"Btry connected with the ma.nufacture of rolled steel, 
is concentrated in the hands of a single firm and that we all 
of us share the hope of the Tariff Board that eventually we shall make 
the nd~stry a much stronger and a much healthier industry by ~tr ot ng 

new capital to it and by induoing new finns to engage in it until eventually 
India is self-supporting in the manufacture of an article of national im. 
portance. Indeed, Sir, I would go further. Already we make the cheap. 
est pig-iron in the world. Already pig-iron iq one of our important export 
trades, and I think myself, Sir, that we can legitimately look forward to 
a time when India will become an exporter of steel. But, Sir, though 
there are disadvantages in the position as it is at present, yet for my pur. 
poses to-day the fact that the industry is concentrated in the hands of Be 
single finn has one great advantage. I seem to remember that in those 
ten hectic days of May and June 1924, when we passed the Steel Industry 
(Protection) Act, some misgivings were expressed in this o s~ lest we 
might be imposing an altogether disproportionate burden upon the con-
sumer in India, and yet after all fair to achieve 'Our object. WeH, Sir, 
we are to-day in a position to count up our losses or our gains. The Tats. 
Iron and Steel Compan)' has placed all its accounts before the Tariff Board. 
They have beeIf sctutinised with that caro and accuracy which we have 
learnt to associate with the name of the Indian Tariff Board, and we are 
able to-day to measure the progress that the Coml?any hl\B mnde, to esti· 
mate its prospects for the future and to compare the results achieved with 
the price which we, as representing the taxpayers of India, have paid. 
I do not think, Sir, that it is necessary for me to traverse in any 

great detail the history of the last three years. Everyone I think, knows 
that we have had a hard struggle to make our policy effective; that at one 
time it looked Q.8 if we had failed and that nothing could save the steel 
industry or rather the Tata Iron and Steel Company from extinction. 
Those difficalties came as no surprise at any rate to,some of us, for I myself 
foreshadowed most of them in the first speech I made on the Steel Inr. 
dustry (Protection) Bill. The truth of the matter is that we f l~sed that 
BiB just at a. time when conditions were most difficult in the steel trade 
of the world, or perhaps I might more accurately put it, in the steel trade 
of the Old World. The war had greatly increased productive capacity. 
At the same tinie it had diminished purchasing power. And the result 
was that production had altogether out-stripped demand. In addition 'the 
position was aggravated by the depreciation of Continental exchanges, and 
the result was that no sooner had we passed the Act than prices collapsed 
and there was an inrush of imports of steel. I would not have the House 
think that that was in any way due to the fact that the duties imposed by 
tha.t Act are light duties. Thev are not light duties; they are heavv duties. 
The House will see from this Report that in JanuarY 1926 Co~t nent l 
bar steel was coming into India at Rs. 82 a ton. Now, Sir, our present 
du1'i' upon bar steel is Rs. 40 a ton. ,and the House will see that that duty 
is equivalent to a duty of very nearly 50 per ~ent. ad valorem upon Con: 
tinenta:} bar steel; snd I-think the House will agree with me that that 
is Q heavy duty. In addition the Steel (Protection) Act sanctioned liberal 
bounties on rails ma.nufactured'in India. Yet by December 11124 it waa 
aJ.ready clear iliat the tariff waH which we had built up with BueD 
care and .boration only • few' montps before was inadequate for the 
purpose for which it had been .designed. And twioe the Legislature had 
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tal/cOtnEl' t,o the assistance of the industry,. In J a.nuary 1925 and again 
in' September 1925 the Assetnbly sanctioned additional bounties on ingot 
Bt~e ,' Qnd the net result is that by March 31st next, in addition to llea.vy 
tarift protection. we shall have paid away in bounties a sum estima.ted 
by the Indian Tariff Board at Rs. 209 lakhs, Now Rs. 209 lakhs are the 
equivalent of £ Ii million. I .. et it be remembered that that large sum of 
money has been paid away to one single firm, the Tata Iron and Steel 
Company, and I do not think it can be said that our measure of protection 
has been ungenerous or, as I heard it put the other day, half-hearted. On 
the contrary, we have imposed no small burden upon the consumer in 
I4dia. But I do not wish to be misunderstood. I do not wish to imply 
that the burden has been unduly heavy. On the contrary, I think that 
we can congratulate ourselves on the compara.tive ease with which that 
borden has been borne, The collapse of steel prices to which I have re-
ferred may have embarrassed the Government and the Legislature and the 
Rteel company; but it lightened the load for the cons m(~r and we have 
it' on the Buthority of this Report that steel prices in the last three years, 
and now especially, ha,:e been on the whole less than they WAre before 
we passed that Act in Hl24. But there i!! an even better tcst, The House 
will remember that one of the criticism!! made when we iIlt,roduced this 
Steel (Protection) Act in 1924 was that by these hoovr d\1ties we would 
deCrMSe consumption of steel in India. It was pointed out to us that 
the industrial progross of 0. country is very largely measured by its con-
sumption of Rtcel, And it was suggested that we were tAking a greAt risk 
in doing nnything which might lend-to less use of steel in Indin.. Well, Sir, 
I 11m happy to sny that those fenrs have been falsified. I.have had a 
careful estimate made of-the consumption of steel in India, that is, of 
our imports of steel plU8 our loca'i production, and the figures are, I think, 
significant, In the three YCArs before the war the consumption of steel 
in India Ilmounted t.o just over one million tons a year. In 1925-26 the 
commmption amounted to 1,350,000 tons, thAt is. an increase,·of 80 per 
cent. and I think, Sir, that when ~e rl~g rd thoRe figures we  can say with 
seAne trlUb,.!:.hat we have not imposed a.n undue burden upon the consumer· 

That. Sir, is one side of the picture. But there is another. After 
aU" though we have not imposed a disproportionate burden upon the 
consumer, we have imposed a burden upon him. We have not done 
that for fun; we have done it with a. definite object in view; and I 
imagine most people in this House are asking themselves whA,t progress 
we hrLVe made towards the attainment of .that object, whether the game 
is worth the Mndle. and whether we arc getting value for the money we 
ha.ve spent. The object of course is the building up in' India of a healthy 
steel industry, and the answer to that question is contained in this Report 
.. ndin the Bill which I am submitting to the House thill morning. The 
House will see in the fi'rst place that though it is proposed tha,t the pro-
t,action should continue, it is a less and a smaller measure of pl"()tection. 
Tha.t in i'tself is a very satisfactory feature. I have only just refermdl 
to-th'o difficulties which the v steel ind t18try throughout the world except 
Amenca ha.s been passing through during the last three yean. Only the 
other 'day I 88,W in a trade paper a Rummary of . the, financial results of 
18 of the' bigge'8t steel flrr,ns ,in Englf!ond. They are all ~rm h l e names 
are hou8ehold n m~s in the steel ttade. Thev are o~rfnl ,~rmB with 
I!'l'ea.t fe ~~ , ;nth gre~t, stores of. inhtitited skiH. ' ,,~ nd ,t~~ "and yet, 
Slr1auring the last three' years 1: thlnB: I, am ~Ct 1ft ,saYlft! ihat thet'e 
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are only two of those firms whicll made profits. :The others have ' 
~sed through great stress and difficulty and BQme of them are even no. 
undergoing the painful process of reconstruction. One of the biggest tSf 
them even had to appeal to Indian Railways and take away from us 
Mr. Sim, and I have just heard that it has also taken away one of Mli" 
~est Agents. . Now, .Bir, oont:ut the o~ t on of. the Indian steel . ndl ~rf 
In: lQ24. It was a comparatIvely new mdustry. It 1;lad emb8.rketi some: 
time before upon an amJ::itious and expensive programme of e-xpailsion. 
I may say parenthetically that at that time there was 8 tendency to,· 
criticise the Steel Company for ha.ving embarked upon that programme:. 
But, Sir, we now know that if the Steel Company had not done' so it· 
'Yould not be in existence to-day. It had yet to try out a di1¥culi ang, 
new process, name'ly, the Duplex process. That process is not in use' at' 
all in the United Kingdom; it is an American process, and I happenw' 
know that some members of the Tariff Board had grave apprehensions 
lest in Indian ponditions the Steel Company could not make a s cces~ (l'f 

that process. Now, Sir, the Steel Company was at that time in a weak 
position to withstand com et t~on. Yet it had to meet competitionfiercei-
than ever before, in the history of India. And we know from this Tariff 
Board's Report thl~t not only has the· compRny weathered that period of 
stress, but it has emerged from it a stronger, a better and a healthier Com-
p9Jly. I caniot.sny too much about the finances of the Company, for 
'that of course is .a, delic!lte m tter~ t I think that I am giving away 
no secrets when I say tha.t at the end pf October 1924, the Steel Company 
was inmost serious straits for money. NoW' it is in n very much 
stronger position, and I am perfectly sure that. as the result of thifl Report. 
its credit a.nd it,s financial position will 1::e very much st,ronger still. But 
it is perhaps on the t.echnieal side tha,t. the greatest progress has been 
made. Some Honourable Members will remember that in its first Report·, 
the Tariff Board would not commit itsolf further than to say this. They 
said that in {\ transition period of several years the Steel Compflny might 
S'Ucceed en reducing its works cost from a figure somewhere neM Rs. 180 
(1. t.on to a. figure somewhere in the noighbourhood of Rs. 100 a ton. Well. 
Sir, that was a very Cfl.utious stat,ement. A lit.t'le more thall, tl"'O y~rs 
after those words were written. thnt is to say, in AuguRt 1926, the Steel 
Company had succeeded in reducing its works cost to Rs. 08 B ton. that 
is less than the ultimate figure mentioned by the Tariff Boarel, and I may 
say without giving away any secrets that in the la,ter months in August 
1026,. t.he Steel Company has beaten even that exceIlent figure. Much· 
of course still rema.ins to be done. We know from this Report tha,t the 
Company's plant in part. needs modernising nnd that it needs improving 
in other respects. We know also that there are economies which ha'Ve 
to be camed out, economies in labour and staff, ~ootlom es in the con· 
~ m t on of coal, Rnd economies in the consumption of consumable stores. 
But I think that we can say that. in the last, three years the Steel Company 
has made verv real progress indeed. And here possibly I am trenching 
upon a ~o nd which more properly elon~ to Sir lhotnm~  
Tba.kurda8 and the other Directors of the ()ompany. But I should hke 
to say that I pel'f!oDRUy would .like to conRTntu1ate Mr. Alex8nder, the 
General Manager of the Steel CompRny at J amshedpur, and 811 his st&if 
on the n~e ls they ha.ve made in the' manufacture of steel at JamsDed· 
pur .. I believe I am correct in saying thllt the one thought which anima.tes. 
Mr. Aletantler and the whole. 01 his staff there is thp desire to make 
the SteeleCoJDpany indBpendent ,of any·extraneous .aid from . Gover;ilm6Cl\. .. . 
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and capable of meeting competition entirely unaided, and I am sure we 
w1eb them success in their endeavours. 

I have dea.lt very briefly with our ' policy during the last three yea.rs 
and its eHect both upon. the oo~s m~r and upon the Steel Company. A 
summary of the matter IS contoJ.ned In the words of the Tarift Board: 

.. A review of the progreu of tbe steel indnatry during the past three years c1ear1, 
.~o s the success of the policy of. protection adopted in 1924. While the assistance 
ilven . has been in 110 way exceasive ~t bas substantially improved the position of the 
steel mdustry." 

I must say, Sir, that those words are very grateful and oomforting to 
me, I .suppose that I. have identified myself almost more thaD anybody 
else WIth the protectIOn of the steel industry in India. I have been 
e~tly cr ~ c sed for doing it from ~ ny quaxters. and I must say that 
,t IS 8.rebef t? me ~o find t~e. Tanff Board recording those words and 
.expressIng theU' conSidered opInIOn that our policy has been a. success 
.during t1l8 last three years. 

Now, Si.'l'. I come to the Bill before the House. The first point I 
'wish to make is that we are not discussing now-at least I hope we are 
not discussing it-the question of principle or of policy. It is perfectly 
true that in the Act of 1924 we g~r nteed ,actual protective rates only 
.for a period of three years. That was because the conditions then were 
80 unstable that neither the Tarift'Board nor the Government were re~ 
'Pared to commit themselves to a scale of ra.te for a longer period than 
three years. But there' was no intention either on the part of Govern-
ment or of the House to limit the continuance of the policy only for three 
years. The House definitely amended the Preamble of the Act in order 
to make tha.t point perfectly clear. I am perfectly prepared to admit 
that this House is quite entitled. if it so desires. to go back upon tlie 
policy of its predecessors. I only hope it will not do. so. Vrotection 
may be B good thing or it may be a bad thing. cut everyone will agree 
~~ me that once you embark upon the policy of protection, you can do 
no ors~g than to display vacillation or i'lTesolution. If we are to 
ma.ke this policy a success, let us have continuity of policy. In that view. 
I do not propose to argue any further than the point whether or not we 
should proceed with our policy, of protection. The real questions we have 
to dec de ~re the questions spt l:y section 6 of this Act. namely, the ques-
tion whether protection is still necessary, and if so, how much. These 
are the questions to which the Tariff Board has addressed itself. 

Now, Sir. op-inions may legitimately !piller a.bout the conclusions 
Mrived 8,t by the 'l'ariff Board. But I hope tha.t I shall have the whole 
House with me when I congratulate Mr. Ginwalla and his cdlleagues on 
an extremely able. lucid and businesslike Report. (Applause.) I ha:ve 
often felt some apprehensions myself. I freely admit it. in regard to the 
policy of protection. It is always a dangerous policy, but I have no fean. 
about. it Bt all in Indio. as IOrfg as we base our proposals for protection 
upon reports suoh 6S we get from the Indian TariH BoM'd. reports based 
upon a careful and imps.rtial study of the faots. 

Now Sir. the Tariff Board have dealt with these two problems iJ1 
their ~ .l manner. They have applied the method which they used 
in 1924 and h~ch WBS c es~d in and approved by the House then, 
namely, they have attempted to make as careful an estim,8te ~ they CRn 

( 
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of t.'he .fair !Ifilling price of Indian steel and to make an equally careful esti-
mate of the ,price at which steel is likely to be imported, and then the 
.difference between the two constitutes the measure of proteotion required. 
1 have heard it .said that estimates of this kind are not of very much 
value, but I should like to point out to the House that they are an 
.absolutely essential incident of our particular brand of protection. I 
't.hin.k I may say broadly that there are two methods of giving protection. 
One I .may eall a melthod of trial and error, that .is, you give a measure 
.of protection to an industry and you tell them that if that is not suffi· 
cient they may come again and ask for more, and again, human natW'e 
.being what it is, industries usually do oome up and ask for more· That 
i. the history of protection in many countries. It may be a good 
method or it may be a bad method, but it is not our method. Our 
method definitely is the policy of discriminating protection. When the 
last Steel Act was before the All8embly in 1924, nothing impressed me 
more than ilie insistence shown by the House upon the necessity for con· 
sidering in e ~t h ng we do the interests of the consumer. 

The House .deti.nitely amended the Preamble of the Steel Act, by 
jntroducing the words "with due regard for the well·being of the com' 
.m n ~y  in arder to bring home that point. As I interpret those words, 
they me un thit t8is  House is in no way re ~ed to countenance on the 
rpart of any industry the tendency to display what I might call a Mrs. 
Micawber·like attitude. They are Dot prepared to agree that any in· 
dustr'y whk-h we protect should, so to speak, throw its arms lovingly 
round the neck of Mr. Ginwala and say, "Nevar shall I be parted from 
my dear Tariff Board". Our policy of protection is one which proceeds 
upon the basis that we must throughout adjust as carefully as possible on 
the 'one hand the interests of the industry we are going to protect and on 
the obhel' hand the'iuterests of the consumer. If you accept this method, 
it is obvious that you must have estimates of this kind. But you cannot 
have theIA until and unless you deoide what period of protection you are 
~o ng to have. Because the fair selling' price depends on the cost of 
production and the cost of produotion naturally depends upon thEJ. amotmt 
'You produce. When you hBVll got an industry, as we have got now, whioh 
is only, so to speak, in its comparatively initial stages, which has not 
yet attained its full maximum production, obviously you must decide 
"What period you are foing to allow for that industry to attain its full 
maximum production before you can decide what the cost of production 
-is going to be. The Tata Iron and Steel Company, in IQ24-25, produced 
~ ,  tons of steel. In 1925·26 it produced 820,000 tons. This year 
it hopes to produce 880,000 tons; that is to say, it has very Dearly attained 
what the Tariff . Board thought was the maximum possible output 
'with the present plant, namely, 420,000 tons. But, al!l I have just men· 
tioned, we know that the plant at JlUDshedpur is defective. The details 
are given in Chapter III of the Report which no doubt the House will 
_ead. The main fact is that in order to get full value out of this plant, 
s new battery of coke ovens must be put;. in, a new steel furnace must 
'be put n~ a new rou!,hing stand must be erected and various other im· 
provements must be effected. The Direotors of the Tata Iron and Steel 
Company have already recognised, the necessity of these improvements 
and they propose to make them from the money supplied by their de-
-Pleciatio!\ fund. Theybope to complete these improvements by 1981·82 
and they .hopeto begfu to have ,the fuft value of them in ] 983-84. On 
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, that ,date the Tariff Board estimate that the Tata han and Steel Com, 
.pany ,will ,be ~ (l ng 600,000 tons of steel. I do not . mean to say 
myself" that' I regard tha.t ,as the maximum pOBSible output when these: 
sUnprovement .. have been effected. I ,believe that 600,000 tons is 11. 
conserva.tive ·estimateof the ·aIllo.tlDt 'of steel that the Tata Iron and 
.Steel OOippany wj}1 ;be producing in ~ . It is for that reason that, 
,the Tariff Board ,ll~ct 7 'years' as the period for which protection should 
. be ~~ en .. · And, ~, Government propose, if tbis House agrees, to accept 
,toot pariod :for the 8chemeof protection. There are several reasons why 
.weshould do so:' First i'B the very practiol\l one that if we ,do not 
aceep4J the period ,r:J!. protection proposed by the 'l'ariff Board, all the 
Tariff Board estimates go wrong. The next one is-and this is a very 
,important on.e--:.I mentioned .just now that you are not going to get the, 
full value out of your policy until you attract new oapital and get new 
firms to engage in the Steel Industry. It takes a long time, as the' 
Tariff Board pointed out in its first Report, for' It new firm to get steel. 
works going a.nd to -get them into full production. For that reason, again, 
it· is advisable to have as long a period of protection 8S you can. Again, 
the longer the period of protection, the lower the rates you can legiti-
. ~l tely apply. The shortorthe period, the higher they must be. And' 
.finally, there is 'the hope-I do not put it higher tlmn c; thnt-there is 
the hope that by 1933-34 we shall have attained our end una we shall 
be able to dispense with protection, and leave the steel industry of India to 
'stand alone. For these reasons, Sir, Government acoept the period 0" 
7 years for this scheme which we 'are putting forth. 

Now, Sir, I do not propose to take up more time thun I can help in 
dealing with the Tn.riff Bonrd's estimateg I\S to fair sell n~ price andim_ 
port. prices. What they had to determine was the fnir average selliDg 
price for a period of 7 years. Now, the selling price of cOl&'8e meam 
'the works cost 1Jlu8 an allowance for overhead, i.e., dcpreciat,ion and' 
interest, .. op working capitnl pluli an allowance for manu'facturer's pl'ofit. 
When they W,e'l'e dealing with thEi works coat the Tariff Bonrd had at 
any rnt-e oile known figure to go by. They had the actual works cost of 
,the Tfltn Iron und Steel Company in August, ~. Then they pro-
c('('rleci to make as cflreful an estima.te I1S tlley could of the works cost 
'of thf' Company in 1933-84 ItIld in most of the articles they dealt with, 
tIle arithmetical mean between those two fi!:;ures gives you the average 
'works cost during the period. I am quite prepared to ndmit that there 
are certain ResumptionI'! in these works cost8which hRd to be met. 
There wos the oSBumption thAt the price of coal would not be material: 
·Iy incrl'l\sen ngainst. the Steel Company. There wos the flB8umP'tion that 
wMes would remnin more or les8 upon their preaent le e~. and al80 tim 
·,Tariff Board took int.o account-nnd this is 1\ 'Very importn.nt nt~the' 

fact that certain economies were wellwitbin the reach ofihe Steel Com.. 
panv and they assumed that tftese economies would be carried out. And, 
finallv. they assumed that the 'scheme. of improvement to whIch I have 
alrendv referred would also be executed. That is a. vital point,. All the' 

t m~tes afthe Tariff Board and the adeq1l8CY of. the scheme of rot~ 
tion they bave proposed depend upon the Tata Iron and Steel Companv. 
'Carrying out tha.t BCheme of, improvement. Then, . Sir. I I tum. to ihe-
allowance for ovel'head and .mtfnufactlVer!a proD... ,'l!!ese .. 'of'couma;. 
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depend ~y largely upon the valuation of the fixed sl e~ .. The ~  
,will remember that the property, apart from the collIeries, standslJ): 
the books of the Company at something like 19 to 19. crores· When 
, thc Tariff Board examined the matter in 1924, they came to the conclu· 
, SiOI] that this sum WllS fltr in excess of the rool value of the property, 8.JjId 
flU' 'in excess of the profit earning capacity of the property I ~d having 
reference to prices ut,' that time, they in effect wrote·' down the value of 
,the block for the purpose of 1heir estima.tes to]5 1t1!01Ie8. ~ll, Sir, 
: they havecall"ried out the same process BOW· They Mve re·a;x:amined 
the whole matter in the light of re ~mt day prices uncI they bavecome 
tothc conclusion thllt the value of the block for the purpose of theiresti-
mates ought to be written down furtn:er to 12. crorcs· That, Sir, may 
seem rather H dmstic procedure. But I should just like to explain very 
briefly, by reading out a short ss ~e from the 'I.'ariff Hoard's, first 
Beport; the principle on which the Tariff Board have worked. They 
, say: 
" Throughout our inquiry we have heen consciolls of the difficulty created hy the 

,fact thl1t there is only ono firm in India manufacturing rolIed steel. Inevitably We 
have h&d to concentrate our attention on the affairs of one oompany, bllt 
we luwe not, heen insensihle to the necessity of a wider outlook, Our estimate 
of tho cnpital; ex end ~ re 'on which the sale of iron and st('(l) must 
provide " fail' return, If the industry is to flourish. and on whic,h the allowancl' for 
.depreciat.ion mll~ h~ calculated, is not the actual f'xpenditure Qf the Tata Jron and 
St",,1 Company, hut t,he expenditure which. to t.he hest of our judgment. on the data 
.nvllilllbll', any manufacturer of iron Rlld ste"l on the Harne scale would IlIn'e to incur. 
Aimilar:y our estimate of the working capital required is essentially a ('a1clllation of the 
. extent, to which a. manllfRC'turer of Iron Ilnd st,..ei under Indian conditions must incur 
'expenditure in anticipation of recftiving the price of his finished p;()ods." 

'rhllt. Sir, as I suy, is t.he principlo on which the' Turiff Hoard worked, 
and that principle is mcruly this, that we cannot properl:v IIRk the consumer 
in India to pay for the misfol't,uncs or miAcnlculntions of t.he Rteel Comprmy. 
As f!. rm;ult, of this thf~ '1'ariff Board havr been able' t.o reduce t,he allowance-
made for overhead chargeR flnd profit, from somf·thing like Rs. 1i8 t\ to!}, 
which WI& the f ~ re which WIlS adopted in their firf!t Report, to rather 
'lesl'! 'thfln RI,l. 89 fl ton. 'rhat, Hir, if! I think aver\" satisfflct,orv rerluction. 
And the net relmlt, will he founn in paragraph 77 of the fl~ ff. B() r~'  
Report whcre they give their ef.ltimat,e of t,he fair selling priec of Indian 
t'!teel-1 will jURt reno Romc ftgurcl'! In order to mllke one' point, clenr, 
'l'he:v fiu(l the fair sdling priec of rnilR t.o bn Hs. 118 H ton, of structural 
,Rectionl'! to be Rs. 120 It ton, hnr~ HR. ]20 It ton /lnd plntes Hs. 138 II ton. 
When we remember that in itt'! first Report. the Tariff Board calculated 
generally the fair sdling price to be Rs. 180 a ton I think thAt we c'an 
'regar(l those figures nil extremely satiRfnctory. 

Now, Sir, I come to· the other side of thf' calculation, The House 
will relllemherthll.t what wo arc trying to get at is the difference between 
the fflir selling price and the import price. I have dealt with the fair 
,seJling price fino I now come to import price. That obviously is B very 
,milch more difficult propoRition. In making their estimate of the fair 
Btllling price the Tariff Board were on comparatively definite firm grolmd.. 
Theyhud at any rate Ilome known figures'to go upon. But when you 
come to try 'and forecast the average level of prices at which steel of 
different kinds will come into India over a period of seven vears it is 
quite obvious that you fire up against a very difficult propoSition, and 
~he difficulty is complicated by various footors. In the first place we 
lm o.rts~e) into, India both from the United Kingdom and from the 
Continent .• I want to stress th-at.poUitlfeeauBe it becomes of importance-

• • 
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'later on. The House may take it from me that our imports from 
<ooutltries oth~r than tM United Kingdom and the Continent of Europe 
-are so negligible that we need not take them into account at all. In 
~d t on besides importing steel from the United Kingdom and the 
/(Jontinent there is a gap in prices between the two classes of steel and 
also the steel is of different quality. The steel from the United Kingdom 
.is of a higher quality as e. rule than the Continental steel. Therefore, 
the Tariff Board find it convenient to consider separate!y first the prices 
-at which British steel is likely to come into India and secondly, the 
priceS' 'at which Continenta! stee! is likely to come into India. The British 
steel prices afford no particular difficulty. The 'l'ariff Board take the 
average level of prices in the first four months of 1926. They discuss 
IiiheJIl and come definitely to the conclusion that those prices may be 
'«fairly taken as representing the average level of prices which is likely 
to prevail in the seven year period. There may be fluctuations either 
.up or down, but according to the Tariff Board they are likely tp be small 
fluctuations, the sort of fluctuations that will cancel out over a seven 
:year period. But when you come to the Continental steel, then the case 
is entirely different. The Tariff Board say that though the fluctuations 
likely to occur in this seven year period are not likely to be so great as 
the fluctuations in the last three years, yet they say liihaA these flUQtua-
"tions will probably occur,-and they say quite definitely that there a.re 
so many factors making for instability of import prices of Continental 
..steel that it will be quite unsafe to frame any -scale of duties on the 
assumption that any level of prices you might -adopt would prevail over 
the whole of the seven year period. They absolutely decline to make 
-any forecast or prophecy as to the course of Continental prices over the 
period of protection. They are quite prepared to base their estimates 
-of the protection required by the Tata Iron -and Steel Company against 
Continental steel upon the average level of prices prevailing in the first 
_four months of 1926. But they tell us quite definitely that the"'differenoe 
between those prices and the fair Indian selling price merely gives the 
n e s~r~ of protection required now and that they are unable to 8'ay 
whether that amount of protection will prove adequate or inadequate 
or altogether excessive over the whole 7 year period. 

Now, in paragraph 89 of their Report they give a table showing their 
-estimate of the fair selling price of the various products made by the 
-Steel Company and the prices at which those articles are likely to be 
imported from the United Kingdom and the Continent respectively. The 
point I wish to make there is, if the House will compare those figures. 
they will find that the gap in '-almost every case is greater than could be 
:bridged by Q mere revenue duty of 10 per cent. ad 'Valorem. That means 
to say, that if the House accepts those figures they must answer the first 
question I have put to them in the affirmative, namely, the question 
'Whether further protection is required. The Government certainly take 
that view. We have no doubj; whatever that on the basis of these figurl§s 
Woe must continue 1;() proteci the Indian steel industry, and I do not 
-think that that decision will cause any surprise or any difficulty in 
-the House. I think those Honourable Members who were present in 
thill HoulI6 when we passed the Steel Industry (Protec'tion) Act in 1924 
'Will -bear me out when I say tliat not one of us had any expectation that 
rafter a period of three years ~ ahQuld -be able. to take away' "'protection 
altogetiller and· leave thb' industry to stand alone: Thet;efore,'" t ask the 

i 
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Rouse to ~oe t the first proposition, namely., that protection to steel 
is required. 
I come now to the much more diffioult question of the method or the 

'form of the proteotion. As regards those articles which are imported only 
from the United Kingdom there is no difficulty. It is merely a straight. 
'forward comparison between your i'air average selling price of the Indian 
product and the price at whioh the artioles are likely to be imported. 
I take two typical instances. First let me take raila. The Tariff Bouzd 
'tell'us that owing to the reconstitution of the European Railmakers Asso· 
'oiation in the middle of last year it is extremely unlikely that Continental 
-rails will be imported into India in the future and th~ only competition 
that we are likely to get is from the British firms. They have made 
-their estimate of the fair seIJing price of Indian rails, that is, after making 
.allowance for freight, at Rs. 118 a ton. They find that the average 
'import price is Rs. 105 a ton and that the protection required is Rs. 18 a 
-ton. Our present rate of duty upon rails is Rs. 14 a ton and in addition 
we have given bounties at Rs. 82 a ton during H124-25, Rs. 26 8 ton 
-during 1925-26. and Rs. 20 a ton in the current year. The Tariff Board 
now propose that these bounties should be discontinued and that the 
rate of duty should be reduoed from'Rs. 14 to Rs. 18. I myself think 
-that having regard to the well being of the community and the interests 
'<>f the consumdl-tlfat is a very satisfactory result. The Tariff Board couple 
their recommendation with the suggestion that the Railway Board should' 
buy all its requirements of uils from the Tata Iron and Steel Company 
'Over the 7 year period at a price of Ra. 110 Q. ton. Well, the Railway 
Board have made an offer to the Tata Iron and Steel Company on those 
iines, but we have not yet come to any final decision in the matter, 
The Steel Company feels rather shy-quite naturally in view of the 
miticiRms that were made in 1924 on their long-term coal contracts-
the Steel Company feels rat,her shy of entering into long-term contracts, 
but as I have said no final decision has yet been arrived at. Another 
typical in'tance is galvanised sheet. The H'Ouse will see that in accord· 
'Bnce with the recommendations of the Tariff Board we propose to remcwe 
-altogether the duty on spelter which is a. very important ra.w material 
for Indian industries. And as a result of that measure we are able to 
l'6duce the duty. or to propose rather that the duty should be reduced, 
on galvanised sheets from Rs. 45 a ton to Rs. 80 a ton. Rs. 80 a ton 
is equivalent at present prioes to an ad valorem duty of 12\ per oent. 
Seeing that the ordinary revenue duty is 10 per cent. the House will 
see that we are very nearly hack in respect of galvanised sheets and 
also in respect of rails to the ordinary revenue duty. I should just like 
to congratulate my friend Mr. Neogy on this result. I remember that 
when I moved the Steel Industry (Protection) Act ,in 1924 Mr. Neogy 
was very anxious to get a reduction of the duty on galva.nised sheets, 
,but in order to leave the scheme of protection intact he withdrew his 
..amendment. Now he has the rewartl of virtue. Not only am I able to 
-B1fY that the duty we imposed in 1924 has in no way injured his friends 
.in Bengal, on the contrary our imports 0' galv8nised aheets were an 
,absolute racord in 1925-26, bigger than ever before. but al80 we Brc able 
'to reduce the duty on galvanised sheets to what is very nearly the 
'revenue duty. 

It is ween we come to the treatment of artiCles which are imported, l)oth 
from the "ijDited ~dom and hom the Continent that we get into.difti .. 
culties. Of these articles I m ~ht 'tAke as typical structural sections, bars, , . . 
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. l t~s and sheet~. I should l ~e to restate t~e ~~lem in my own ~y. 
1{:1ia'qe already polDted out the dIfficulty we are ID ansmg but of the fact tha.t 
'th~', Ta.riff Board are totally unable to give any fore()ast as to the future 
~ , f Oontinental steel. h~y e~ sol tely declined to commit them~ 
'Selves to any forecaRtunder that head. Then, Sir, they treat British steel 
and Oontinental steel as being different classes of steel. They tell us that, 
to all intents and, purposes Briti!Jh steel is equivalent to standard steel 
'and Contuwntal steel is equivalent to non-standard steel. That is to say ~ 
~r t sh steel is almost invariably up to British standard specification; on 
the other hand, Continental steel is ordinarily sold in this country without 
any gun,rantee of quality at all, and when it is sold upon the basis of 6 
certificate certifying that it is up to British standard the Tariff Board SQ'\1 
quite definitely that the general user of steel in India has no means of 
testing the value of that certificate. That is a. very important statement 
i1nd I went round to the Indian Stores Depart!inent and asked them to 
eonfirm it. They said that they could absolutely confirm it; indeed one 
:of the Officers of the Stores Department told m~ that the Stores Dep&rt-
ment definitely had to ahandon buying in this country Continental steel on 
the basis of the certificate certifying it to be of standard quality, becausfr 
he said they almost. every time, they had done so had gt>t iuto trouble wi.th 
their clieJJts, British steel is more reliable in quality , in accura.cy of, rolling 
and iI) strength than Continental, st'eeL For that rea.son to some extent 
it serves /l. different demand. British steel is used wherever you require 
a. high factor of safety; that is to say, it is required for all purposes 'Connect-
~ with the industrial development of India., big factories, railwllY bridges, 
public works of all kinds, and alsp it is uRed almost entirely by the big 
engineering firms for fabrication, But, and this is another important point, 
tbere is a -certain overlap between British steel a.nd Oontinent!!l steel, or 
what I may call standard and non-standard steel. If British prices exceed 
Continental prices by more than a. certain figure, which the TB.riff Boa.rd 
pvf, somewhere in the neighbourhood of Es. 7 a ton, then you find that 
Continental flt,eel tends to displace British steel. Now the steel industry 
competes with both classes of steeL We have at Jo.mshedpur a. Metallurgi-
cal InRpector to the Government of India and owing to the work of that 
officer nnd his staff, the Iron and Steel Company can produCle standard 
steel, Rnd it does produce it. Only the other day we were able to buy from 
the Tron ariel Steel 'Oompany3,OOO tons of steel required for the rebuilding 
of the Nerbndrlabridge on the Great IndiAn Peninsula R!\ilway which had 
beenwnsheil aWRV in the floods. But it also make!' steel which it scuds out 
Without, !toy gtln ~ntee of qunHt,ynnd which steel cl>mpet.ps with Continental 
JfteP.l. We cnn how !tppreciate tbeproblem t,he Tariff Board found t-hemse!ves 
'up ft~ nst, Their nrC1hlem wns to de ls~ n !lchema of protection which, while 
AdequR,1;e for the Tndin-n Rt-eel industry. would not impORe nn undue burden 
upon the MnRuttU!1' of either class of stpel and which would not be inoon. 
Ristent with the general ell e n~ of the community. That is how t h~ 
Tariff Board stated the problem 'for themselves. The:v' proCeeded to die-
~  six possible methods of solvin!:! thi!lProQlerri. Tt would tflke me too 
long to Io!O thtouR"h them nIl. but I 'will just mentioh them very briefly. 
Thev reject the idea of discriminsting between standard and ndn-etMldata 
,.teel; ~l .se forpractica.l reasons ,it is quite impORsible to work a system 
0( that Jdnd.' They de~l )e to. base their protee"ic:m' ~ on th~ pricee at 
whiCh C t ne~~ steel '., is likely to be' impqrted beea-r thal WQuld g ~ 
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..Altogether excessive protection to the eSteel Company. They have had to 
give up the Wea of anti-dumping duties, that is to say ,of having discriminat-
ing duties against countries which were segdil!lg steel at dumping prices 
because if you went in for tha.t the inevitable result would be infringement 
of our m08t-favoured-nation agreements and disorganisation of our foreign 
trade. They discard the idea. of. bounti@ because they say that for a 
period of seven yea.rs it would be impossible to give bounties, or, as th~y 
put it, the financial objection is d,ec s e~ And by a. process of elimination 
they come down to two schemes. 'fhey sa.y that both of these schemes are 
practicable but they are only prepared to recommend one. . One is ca.lleid 
tbe a.verage weighted system of duties and the otheris a system of d Cr m ~ 

nating duty. 1'he theory of the avera.geweighted system of duties is this. 
You have in India. Tate. steel competing both with Atandard steel and non-
standard steel. You .try to estirnatethe profOt'tions in which the Indian 
s6eel competes with those two cla.sses· of stee, and then, having reg&.rci to 
this proportion, you fix the duty internHl,dia.te between the rate of duty 
adequa.te to protect them against British steel and the rate of duty adequB.te 
to protect them against Continental steel, and you hope that by the appli-
cation of that intermediate rate of duty you will be able to secure to the 
SteelCOrnpe.ny its average selling priee. Tha.t Bounds difficult, but 
let me explo.in it by taking a concrete example, that of structural sections. 
The Tariff Board tstimate the fair selling price of stnlCtural sections in 
India a.t Rs. ~  a ton. They tell us that British sections are likely to 
.cOme in at Rs. 104 a ton; that is to say, the amount of duty you require is 
Rs. 16 a. ton. They tell us that Continental sections are likely to come in 
at s~ 86 a ton; that ~ to say the duty you require is Rs. 84 a ton. They 
,estimate tha.t Indian steel 'Competes with ·British sections8.nd Continental 
sections in the proportion of half and ho.lf; therefore, their intermediate 
dl,lty is Rs. 25 a ton, midway between 16 and 34. The result of }Jutting 
on Q duty of that amount would be that British steel would come in at 
Rs. 129 a. ton and Continental steel at Rs. 111 a ton, and the theory is that 
h8Jf the Ipdian steel would secure a price in the neighbourhood o(Us. 129 
and half Q price in the neighbourhood of Es. 111 a. ton. Thus for theit 
'structural sections taken as a whole the Steel Company would get an 8'1or-
age of Rs. 120 a ton its fair' selling price. That is the theory of the average 
weighted system of duties. But of course there is an obvious flaw in thf;l 
argument. As the Tariff Board say, an estimate of th~ probable  sales of 
Indian steel against British steel and Continental steel, respectively, is 11 
very unsafe basis for a system of duties. For if your estima.te of probable 
sales is wrong, 'or if it goes wrong in the course of your period. of protection, 
then the whole hasis of your system of duties goes by tlte board. For 

instance. as I have just mentioned, if the cost of British stool 
12 NOON. exceeds that of Continental steel by more than 8. certain figure. 
then Continental steel tends to displace British steel. Now under this 
~ystemBr t sh structura.l sections will come in at Ra. 129. Continental sec-
tions at RII. ] 11. Owing to this excellsive disparity in price the tendency 
\iill be for the consumer in India. in spite of the higher element of safety in 
using British steel, to change over to the cheaper steel,and the relmlt ~ ll 
be that a. w-eater proportion of Indian. steel will sell st the ·lower pnce, 
namely. 111. and a. sma.ller proportion at, a. h g~er price, n ~e y. 1.29. 
'Therefore the ,Steel Company would not !let Its fall' er~e 8ellml!' pnoe,·· 
''R¥. 120,' for its steel protection. It, would get a good deal le8A. Th.at is 
the first .t>jection to this svstem, D&mely, th&t' it is going to be n d~t ~, 
'for the Sl;tel Company. "The n~ objedtion iA that it sends up unneces-
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sanly the price of standard steel in India. That mee.ns to s ~ that 'yoo . 
binder, development work throughout all India, you hinder ,the oonstructioD 
o~ g bridges 8Jld the like because you make them unnecessarily expensive, 
Yo'll hinder public works of all kinds, and you hinder the manufacture of 
m~ch nery. The next objection is that you send up equaJly the cost of 
fabrioated steel, tha.t is to say, you ha.ve to ha.ve higher duties on fabrioated 
steel tha.n otherwise would benecesse.ry.. You hit the consumer again. 
Another difficulty is that the system is inconsistent with our professed 
object of introducing new firms 8Jld new capital into the steel industry. 
Obviously a system of this kind must be based upon the proportionB in 
which Tata. steel competes with British 8Jld Continental steel respectively. 
The proportions of a new Company might be entirely different, e.nd the 
duties might be entirely UDsuItable for the new Compa.ny. Fina.lly, it fail!; 
altogether to meet the difficulty I have already referred to arising out of 
Continenta.l prices. If Continental prices fell, it is true you might increase 
your average rates of duties by means of II.D off-setting duty clause, but you 
send up the prices of your standard steel and again you hit the consumer. 
If, on the other hand, Continental prices were to rise, you could do nothing. 
It would be quite impossible, I think, to give the Government of India the 
power by executive action to raise or lower the basic duty imposed by the 
Legisla.ture because neither the trade nor the industries would know where 
they were. Therefore, the definite finding of the Tariff ~o fM is that the 
average system of weighted duties does not fulfil the criteria. which theI 
laid down; it does not give adequate protection to the industry, it does not 
adjust the burden fairly between the different classes of consumers 8.!ld it 
does not conduce to the-economic well-being of the community. 

The Tariff Board were compelled therefore by the logic of their own 
argument to come down in favour of differential duties. They fall back 
in effect on two facts. The first is the fact which I ha.ve already men-
tioned, namely, that to an intentR and purposes British steel is equivalent 
to' standard steel, 'Continental steel to non-standard steel. Thereforo, if 
you f_ discriminate bet.ween British steel and Continental steel, you get to 
all intents II.Dd purposes what you want, namely, discrimination between 
standard and non-standard steel. I om quite prepared to admit, 8Jld I 
am quite sure the Ta.riff Board will admit, that the logic of their argu-
ment is really to differentiate between standard and non-st8Jldard steel 
frankly as such. It is quite impossible to do that for the reasons given 
by the Board, namely, it is impossible to have in every Customs House 
II. metallurgical staff for testing the qua.lity of every consignment of steel 
coming into India. Therefore, the Tariff Board states in effect that since 
Jdu C8JlDot discriminate on that b&sis, standard a.gainst non-standard, you 
get the some result b.v discrimination between British and Continental 
steel. 'fhe other fRd which they fall back upon is that owing to the posi-
tion of India. jn the British Empire we can discriminate in favour of 
British steel g . n~t Continental steel without infringing in any way o r~ 
most favoured na.tIon agreements. What we do inside the Empire is a 
matt.er of our own domestic concern, it. is no concern of any foreign nation . 
at all. The only essentia] thing is that whatever additional duties you 
init>ose upon Continental steel ~ st be applied equally to every foreign 
nation. Provided we see to that, there is not.hing in this proposal which 
infringes in any way our mo~t favoured nation agreements. wen, ' that, 
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Sir, is the conclusion of the Tariff B<1ard. On steel manufactured in the 
United KinA-dom they propose that a. basic duty shall be imposed a.nd 
tha.t that duty should remain unaJtered for the periOd of tlie protection. 
On other steel, not manufactured in Great Britain, they propoae that> 
the basic duty should be paid plus an additional duty, and that additional 
duty, they propose, should be adjusted by the Government, a.s need be, 
to the level of prices. If the prices of Continental steel rise, the addi. 
tionaJ duty will be lowered. You might even ha.ve a time when the addi-
tionaJ duty will disappear altogether owing to a ripe of the prices of 
ContinentaJ steel, and the duty would then be the same both for British 
and for ContinentaJ steel. If, on the other hand, the prices of Continenta.f 
steel fall. then the Government would be expected to raise the additional' 
duties so as to maintain the level of protection. We' shall nqt raise of' 
course the duty me,rely for small or temporary fluctuations. That, Sir, is 
the position we have arrived at. The Tariff Board looking at this problem 
purely as an economic problem and discarding all other considerations. teU 
us that this is the only way they are prepared to recommend for meeting 
the problem. They tell us that it is the only way that satisfies the criteria-
which they laid down for themselves. namely, protection for t4e industry, 
adjustment of the burden fairly between the different classes of con-
sumers. and insistence on the general well-being of the community, and 
Government have had no difficulty in accepting their conclusions. As r 
said, it is the <fnl:f scheme which does not hamper development tyld the-
only scheme which meets the difficulty arising out of the fact that it is 
quite impossible to give any sure forecast of Continental prices, The-
table of rates will be found in paragraph 110, and the House will see that 
here again a. very real reduction of duties has been proposod. The duties' 
on the structural sections will be reduced. in regard to British steel, from 
Rs. SO to Rs. 19, on bars from Rs. 40 to Rs. 26. on plates from Rs. 80' 
to Rs. 20. That is ~ rea.l relief to the consumer. 
I have already E'poken so long, Sir, that I propose to dismiss very briefly 

the est ~s of fabricated steel and tin-plate. When we come to fabri-
cated steol. we see in very clear relief the advantage of the discrimina.ting 
scales of duties proposed by the Tariff Board, PracticaJly all the faLA-
cated steel imported into India. is steel from the United Kingdom, and 
the rcsult of these discriminating scales of duties proposed by the Tariff 
Board on basic steel has been that the Tariff Board is able to propose a 
reduction in the duty on fa.bricated steel by nearly 33 per cent.-from 21) 
per cent. ad valoTem, to 17 per cent. ad valoTem. Minimum duties a.re 
proposed to prevent evasion of customs revenue, and. simila.rly it is pro-
posed to have additional duties on Continental fabricated .steel. As regards 
tin-plate again, there has been very striking ,technical success on the part. 
of the Tin-pla.te Compan,v. and the Tariff Board have been able con-
fidently to propose a rcduction of duty from Rs. 85 a ton to Rs. 48. That 
again I think is a very satisfactory result, Now. Sir, I am· &fraid that I 
have detained the ROllse very much longer than I intended to do. But 
I am now in the same position as Sir Basil Blackett; he told us that when 
he-got on to the subject of currency" it was 4iifficQlt to stop him. and my 
case is the same with steel. But, Sir, I had a lot to say, and I have done mv 
best to avoid hTelevancies, and controversial' matters. I have been accue-
ed: ~() e er. I am told, of trying to rush the House. I Bm not doing any. 
~hlngof . the sort. It is .erf~lytr ~ that t,he time factor in this mlltter 
IS essen l, ~. . I, 'WouldremlDd t~e, HO';lse very seriously that f~ by the 31st 
March Dm, we do Dot put ~th ng bJI the Statute-book in place of . , 
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;this .Act XIV Qf 192!l, .the whole of bur tariff in regard to ste·el will get 
,iI!jtia con.fu,uon i a,nd, ther-efore,· we must get down to this job. But I 
,ha.ve ~o desire in any way to rush the House into ~cce t ng to~d y the 
,principle of d scr m n t o~. The case of the Govemment is ·so strong tha.t 
tqe more. it is discussed· the more we should be pleased, becauso; we· .are 
'q1lite sure tha.t t ~ more the thin,g is discussed the more the merits of the 
Report of the Tariff Board will be brought into prominence. Therefore, 
all I ask the Bouse to-day is to a.oflept the principle that further protection 
'is required. Everything else we can talk out in Select Committee. And, 
'Sir, before I sit down 1 should like to sa:v one thing more. I think in 
'tRis matter of steel Government have tried throughout to identify them-
selves with this :aouse. We are up here against a diffi'cult position, but 
1 have no doubt if we discuss it calmly and dispassionately in Select 
'Committee, weshli.l1 be able to arrive at an agreement and J have no doubt 
also that th~ House will see that this Bcheme put up by the Tariff Board 
·is the best scheme. Sir, I move. (Applausf-.) 

lIr .. PreBident: Motion ·moved: 

.. That theBiIl to provide for the continuance of the protection of the steel 
industry in British nd ~ e referred to II. Select Committee consisting of the Honour· 
~le Sir Bhuperidra NaH. Mitra, Mr. M. R. JaYRkar, l~ Lajpat Rai .. Mr. M. A . 
• Tlnnah,1'4aulvl Mohammad Yakuh, Mr. O. Sarvotham Rao, Sir WIDtertoWlllson, Mr. M. 
Ruthnaswamy, Mr., N. M. Joshi, Mr. R. K .. Shanmukham Ch¢,ty, Mr. Jamnadaa 
Mehta, Mr. M. K. Acharya, Kumar Oanganand Sinha, Habu Amar Nath Dutt and 
the Mover, with instructicns to report not later than the 1st Fe1:lrullry 1927; and that 
the number of members ho~e presence shall be necessary to constitute a meeting of 
'the Committee sha:! be five:" 

Sir Walter WlllsoD (AB8ociated Chambers of Commerce: Nominated 
Non-Official): May I move the addition of the name of Mr. W. !3. Lamb 
to that Comniitteo'" 

lIr. ttleatdent: The question is: ., 
(' That the name of Mr. W. S. Lamb be added to the list of the Select Committee 

dust proposed." . 

The motion was adopted. 

. Mr. lI. 'So Aney (Berar Repre.sentative): I move that the n,ame of 
'Mr. Ghanshyam Das ·Birla ·be added·. 

"  I  I 

Mr. President: The question is: 

" That the name of Mr .. Ohanshyam Das Birla be added io the  list of the Select 
'Committee. " 

The motion was adopted. 

Kr.B. Das (Orissa Division: Non-Muhammadan): Sir, I was a little 
diaa.ppointed in going tbroughthis Report of the Tariff Board. I parti-
cularly refer to paragraph lOS. of tha.t Report. Sir, this Tariff Board wc.s 
presided over by an ex:Member of this House,a politician, yet the Tariff 
-B.oa.rcisa.y with rega.rd to Imperial preference: "We feal tha.t we are not 
cQnQerned with the politicliJ s ~tof the case." . Further onthev sav:' 
"'. We do n~tfeel debarreaby poljticaJ oonsiderations from recGlDmendiD-g, 
'it." ;Lmake hold to.~ rt.her:e t :t~ ~he Tariff Board lly keeping political 
'questwo8 o t:~ e ~er t l  ~ eldned.the , ry goose that':lMi ~lh ' 
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golden egg~the Tariff Board. The 'rariff Board was appQinted on e. vote 
of this Assembl'y to give effect to the policy of :fiscal autonomy in India 
and I think they have made an initial mistake and throughout this report 
this initial blunder has been perpetrated. 

Well, I listened to the speech of my Honourable friend, Sit ChaIlcs 
Innes, and I am gill.d to find that he wants to see that there is a certain 
amount of protection to Indian industries, particuillriy to Indian steel. My 
.own impression is that Indian sLeel would not hll.ve come to this bad posi-
tion'if the manipulated system of currency in June 1924 had not forced 
the Assembly again to have recourse to a system of bounty instead of. 
protedion by put,ting 11. certain amount of additional duty on imported 
steel. For that the Government ought to be bltuned and not we, the 
people. We wnnted to protect; our key-industry. The syswm of cur 
rency is Ruch that the Govenlluent manipulate it in such a way as to kill 
our national industries. It disorganised thl' steel industry; we know it 
hilS disorganised our cotton mill industry and for that another 'l'uriff Board 
have, l~en Ilppointed find we would soon have their Heport. Of course. 
only Y('st,erda:v, we had the Currene." Bill bdore us and we arc going to 
cons dl~r it, hut, that vicious prinejplc, the manipuluted system of eur-
rency, is at the root of f'ver.vthing Instead of giving protection to our 
induRtrics it o l r~ts the development 6f our industries. Sir, I om 
against the sYfltem of Trnpeciul preference that, is being introduced. That 
unfortunately ha.ppens to be the underlyiqg principle of the recommenda. 
tions of the TBriff Board. This House hilS passf'd various Hcsolutionf:l for 
the last six yoars RDd Members have said times without number that there 
should bo no ",vstfom of ImperiBI preference or preference to the United 

n~dom. ] can conf:lider any svstem of preference when I have got equal 
'status :in the Empire, when I have got R_waraj. I can consider no system 
of preference either to thE' United Kingdom or to any part of the 
Dominion" until I am recogniRcd 11.8 an equal member of the British Em-
pire. If ndt, I would not consider it; I would rather see industries going 
down than keeping this system of Imperial prf'ference to the humiliatiotJ. 
of my nation. 

I just wHnt to go into detnil as to what this differential system of duty 
ma,v do. The TBritl Board have considered that question and in para-
graph 104, page 58, the,v sa.v that the additional cost of Continental steel 
imported through British ports will be such that people will not be in-
duced to bring in Continentul steel at the rate of dut,v specified on British 
Rteel as they expect transhipping ch~rgr,B would be too high. But I may 
say that for structural steel British enginNlring firms may receive orders 
from the railways nnd they will execute those orders on the Continent; 
and ~here is .J\othing to prevent them from shipping the goods direct or 
thr,?ugh British ships to India. If Indian and ContinentAl firms combine 
and have t,heir offices in London, Hamburg and Bombay and import Con-
tinental steel through British ships, they will evll/ie the BdditioDI1.1 dut.v 
put" upon Continental steel. That is one of the reasons why discriminating 
duties should not' be .levied. Who mows that there mBV Dot have been 
manipulation 'of prices by Utese combines, these steel iinportenl whether 
Rr.itish. IpdiBll OJ' Continental, and the invoices may be faked to avoid 
pa.yment of duties? 

One rec~~end t on that the Tariff BOI'rd made we.s to Ilsk the Gov-
ernment of India to recommend to. the Railway Board to purche.se their 
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rails 41 India. I 'was very disappointed when I hem from my Honourable' 
f~end, Sir Charles Innes that the Govemment had not come to any' deci-
S10n. 

I 

The Honourable Sir Oharles ~: May I interrupt the Honourable· 
Member. I told the House tha.t we made an offer on those lines to Tatll's. 
and that it was Tata's who were making the difficulties. 

IIr. B. D&8: What I underEltand my Honourable friend 1;GI 

sa.y is that a proposal had been made to Tata 's ; but for the-
last three years we have been pressing the Government of India. 
and the Hailway Board to make all their purchases for their 
requirements of iron and steel from Indian manufactured !rOn. 

and steel; but our demand was not given effect to. I myself asked 
dozens of questions in this House and various Honourable Members have 
ruso raised the same quest.ion; but no steps have been taken so far to· 
confine Government purcha!les to iron and steel of Indian manufacture. 
I will just refer to paragraph 131, page 72, of the Tariff Board's Repc,rt, 
where serious allegations have been made with reference' to the purchase' 
of rails g ns~ some of the Company-worked Hailways. It states: 

., For the flrst time ~ have hlPod serious complaints as to the quality of our rails, 
and we are informed that the latest specification issued by the dcinsdolting Engineers" 
1(essrs. Rendel, Palmer and Tritton, definitely states that rail'a made by the Basio' 
Bessemer process wil: not be considered. The only object ot this is to exclude rail. 
of 4ndiaD manufacture as the Basic Be6emer process iq not used' in England." 

By purchasing ~hese Tata steel, Railways profited during the war ana, 
even after it. To-day world prices have gone down. They do not pur-, 
chase Indian rails. They forget their past obliga'tions to the Inwan manu-
facturers and to-day they go beyond the recommendations of the Railway 
Board, beyond the inclination and desire of the Government of India, and 
make t,heir purcha.ses outside of India. Yet the Railway Board cannot 
control their action but say, "TheEj,e Bre Company-managed' Ratlways t" 
They have received crores and crores of rupees as. guaranteed dividends' 
frotit the tax-payers at a time when the,v could not earn any dividend on 
their Bubl!cribed capital. If the Government have Borne control over these 
COll,lpau,v-mo.naged Railways they must insist that their first duty is to 
purchase Indio.n iron and steel, and thqse Railways, be they controlled by 
Companies or by the Railway Boa.rd, whieh do not buy Indian rails are cri-
minallv negUgent of their duty. Crores of rupees ,have been squandered on 
these RlI,ilways to hring them up to their present level of succcBBful under-
takings, o.nd yet they have repudiated tqeir obligations to the tu-payers 
and to the country. 

I will refer also to paragraph 129, paa;e 171, where the Tariff Board' 
refer t,o the "Anti-dumping" legislation that was requested by the Tata 
Iron and Steel Company: 

" The claim. is partly based '. •  .  .  . .. 

Mr. 'T. Prakuam (EBst Godavari arid West' Godavari (ltim Killtna: 
Non-Muhammadan Rural): May I rise to B point of order. 'Is the Hon-
ourable Member jn charge of this motion entitled to sleep in' the House! 

'Kl'. PrtIIdiDt:' I do not think the. l o ~ le ,Memier-B~ lg  . 
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IIr. B. p .. : 
.. The claim is partJy based on the statement that the price of Ellliish rait. offered 

in India haa been below that at which similar rails have been sold to BDglilb ~l yl.  

The Select Committee will, I hope, look into these points, es ~y 

the allegations that have been made by the Tata Iron and Steel Gompey, 
and I hope they will call for a copy of the representation made by Tata's 
and go into details. I am not concerned with the Tats. Steel industry: I 
want to see adequate protection given to Indian steel. I <10 not want to 
see that by the present Bill now put forward before the Houae. we are 
going back on the past decisions of t,he House itself and committing our-
selves to any system of preference. be it Imperial or preference to the 
United Kingdom. That has never been our policy. We will not thank 
of giving preferenee -to the United Kingdom or the Dominions as we a.re a.t 
variance witih all of them at present. 

Pandit Madan Kohan Malavlya (Allahabad and Jhansi Divisions: 
Non·Muhammadan Rural): Sir. I heartily congratulate the Honourable 
Sir Charles Innes on the excellent statement which he has made on the 
subject of this Bill. He is also entitled to our grateful acknowledgment 
for the share he has taken in securing protection to the Indian iron and 
steel industry curing the period of his office. The statement which he 
has mode must have given much satisfaction to the House in so far &8 
it hus shown that t,he action taken by this Assembly has helped th.· 
Tata Iron and Steel Industry 01 India, to a large extent in its fight against 
foreign competitions. So f·ar as that is concerned I am sure all Honourable 
Members will join with me in expressing our grateful acknowledgment, 
to the Honourable Member for Commerce. 

But when I come to deal with the present Bill I regret, I cannot 
agree with my Honourable friend. The Bill introduces a very important 
principle, -that of preference to manufactures of the United Kingdom 
over those of the Continent. That is the clear issue writ large on the 
Bill. Read it from the beginning to the end, that is the most importallt 
point that stares you. In paragraph 8 of the Statement of Objects and 
Reasons it is stated: 

"Following the Tariff  Board's recommendations, the Bill provides for the impoai-
t,;on of differential rates of duty on certain iron and steel articles. Suoh articles, it 
of tiritish manuflloCture, will be subject to a lower rate of duty-which the Board call 
the basic duty-and if not of British manufacture, to a higher rate of duty .. It il 
the difference. bet.ween thes!' two rates which constitutes what the Board call the addi· 
tiona:: duty." ' 

Now the question for us to consider is whether we ~re prepared to 
accept the principle of the preferential treatment of the manufactures 
of the United Kingdom. The reasons that have been adv81lced in support 
of this preferentia,l treatment are, I regret to say, not of . a character 
~ ch would C8rry conviction to this o s~. In paragraph 101 of their 
Report, the Tariff Board say: 

'f It is obvioulthat a system of uniform duties will imPOI!e 6 heavier burden on the 
consumer of Standard British or Indian steel than would be. impol8d under 8 systtm 
of differential dutieS, and although, with the peater 8wroximation of British to 
Continental pricel, this lordeD baa somewhat. decliruicl, it. wiD . appear that the &DlOlUIt. 
i. It,jU ~l •. " " ' ,', 
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. lt l l~ :men~ on g the differences in prices of certain artioles, 
thej,sQ on ~to !iB)': 

': We attach considerable importance to this aspect gf tbe case, because the genera:: 
uaerbf' steet has no organization by which, when Continental steel is certified to be ' 
of • BriiiJh standard., the va:ue of Ute ·certiflcat.e can be checked. If, therefore, he 
wiW!Mtj) use British, Stlll4dllrd Steel,he must ulle steel of either Indian or British 
mapufact.urll. Ordinary Continental Iteel imported into India is less rellable in quality, 
aceuraey of rolling, and strength, than British Standard stee:" and is for this reaBOn 
unauitable for use in tho conatruotion of large buildings, bridges, and other works, in 
whiAlb any defect may aerioUlly endanger public aa.fety. Any measure, therefore, cal· 
cuW,ed to discourage the UI. of British Standard steel, save in so far as this is 
_.n.tial for the protection of the Indian Industry, is clearly undesirable." 

. I did not know that it was part of the duty of the Indian Tariff Board 
to advise people in regard to engineering matters. I did not know that 
they were empowered by the terms of their reference to express an opimon 
such as they have expressed here on the comparative qualities of British 
and Continenta.l steel. I do not know whether Continental manufac-
turelltwill agree to the proposition which the Indian Tariff Board have 
so ,positively laid down, that the ordinary Continental steel imported 
into India is less reliable in quality, accuracy of rolling and strength 
t ~ ,. British Standard steel, that it is for that reason unsuitable for 
USIt;, in, the construction of large ld n~ , r dges and etht¥' works, and 
that, to suchan extent that its; use in such buildings, etc., may endanger 
puWio safety. The Board then go on to say: 

.. A system,Qf uniform duties would involve an increa.se .in the cost bf rolling stock, 
railWay bridges, lind othe!' constructional work. Irrigation and water supply schemel 
would be mol'8 costly, a.nd industrial developmlmt would be affected, since factory 
construction would be more expensive. Municipal corporations, in pa.rtioula.r, under· 
take many works in which the URe of Standard steel is essential. As examples we 
may, refer to the recent construction of, a large steel water main hr the Bombay Corpora. 
tion, and the project for the rep:acement of the Howrah Bridge.' 

ThllY:SBY furtber: I' 

.. The' supply of cheap machinery is an essential condition of industrial ppogresB, 
and ftJr this reason the grant of protection to ma.nufacturera of machinery to oomplmsate 
them" tor the ,bigh8l' price of steel under a protective tariff, ill likely to present Beriou. 
diffieulties. At the same time it is obvious:y disadvantageous to pena.lize the manu· 
Ifacture of machinery in India I>y the imposition of higher proter.tive duties than are 

l ~ tely necessary. and to, this extent a system of uniform duties would tend to 
retaa:.d induatrial development in this country. Further, if Continental steel is sold 
in ~nc: ll at very low pricea, the Indian industry may be forced in self. defence to lower 
its ~ d r  and, the quality of Indian .teel might, in consequence, deteriorate." 

I submit that all this is special pleading of a very poor kind, and 
it is not convincing. The point before the Tariff Board was-what were 
ther~ . l f steel which were in use in India; what steps were neoessary 
to r ~~llt tl,lnd n Iteel from the. oompetition of the foreign steel that 
wa • ...,,~ nto .. ·this· counry . ~nd, used by the people.. They have 
trav.aJ:lfld. beyond that consideration, nnd I submit that they have 
'o~r. ~o g : in giving 80 much. weight to the.se ulterior oODsideJ:ations. • 
It has not been suggested that' Continental steel is .80 dangerous that 
its ~trod t o . into India. should be discouraged by-a meas.ure such as 
has, . ee.~ l ~~t.d. . It is llOt, ~en. now suglnlsted'that . .contlnental Iteel. 
sho l ~ be ~ ~e .  ,e ~, .. ,. l~ : , e~ l . , t js .s,o ~ ~ th ~ , 
l r ,. . l( lllgth, nd.~r d .... buiJi,.,._ it; -iAht ,C 'B l ld,,~~, .y.,., !fit. 
is 80 unreliable I think it should not be -allowed to oome into ,tb .. ;'e&uDt""K 
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But no ~y has said that Continel1tal'iteel ie so bad '88 "tlat. 'It then 
comes only to this, .::that English steel is ,of 8 bigher qnality iMla.n Conti· 
nental steel. I am quite prepared to· aooopt that view, but does it folIow 
that· e:very, Indian consumershowd therefore be· .forced, should be coerced 
. into purchasing British steel or Indian steel and no other steel? There . are 
many people in India who would like to have thoseartiol'es of· Engliah 
manufacture which are superior to articles of the same class 'made ,in 
Continental countrios, but what is that man to do who C8Dnot ,afford to 
pay their price? Are you going to say that no one sholl wear any . cloth 
except cloth of English or Indian manufacture ? Are. you going tOlay 
that no one shall own a motor car except one of English nlakebecause 
several honourable men believe that an English car' is better than'-Im 
American car? Are you going to lay down provisions of law to encourage 
or discourage the use of certain classes of articles by private individuaJs 
in the manner jn which it is proposed to do it in the case of steel? One 
should have thought that this was unthinkable, and yet we h ~ 

such -provisions embodied  in the Bill, before us I The Tariff Board have 
clearly gOlle wrong iIi ,this matter and the Government have erred in 
following them. 

I submit that the simple queation before the House' is, what is the 
measure of PlPteltion that Indian steel needs to-day. I agree with the 
Honourable Member in charge of the Bill that it is desirable to continue 
to give protection to Indian steel, and I am sure the whole House will 
,agree that such protection should be given in the fairest way possible; 
but I strongly object to this principle of preference to the Unitea Kingdom 
manufactures being introduced as it has been introduced in the Bill before 
us. If the question of preference to United Kingdom manufactures has 
to be taken up, let it be taken up as a matter to be discUBsedand con· 
sidered bv itself, for 'then all the conlliderations which clln flffect the 
question can be taken into account. But here the whole ql1estionis,' 
what is ,he best way of giving legitimate protection to Indian· steel? 
And I !!ubmit the best, way should be found out without Mmmitting \he 
Houso to the far.reaching principle of giving 1\ preferential treatment to 
the mnnufflcturers of the United KingsJ.om over Continental manufacturers. 
It hal> been said that the Tariff Board have examined nIl other alternative 
.proposals and hnve rejected them. True. But when this Bill is before 
the House. the House owes it .to itself and to the people to cBrefully 
exnmine the opinion of the B08.rd before it forms its own opinion u to 
whether it should or should not ·accept the principle of preferoential treat· 
ment to the maDufnetures of the Uniterl Kingdom. n~ given the 
matter my best consideration I submit that the House should make. it 
clear that it is Dot prepared to accept this principle, and if it is Dot 
prepared to accept this principle,. the Select Committee should be asked 
to suggest such other measures as may be adopted to give the neces8&lY 
protection to Indian steel, eliminating this principle of preference to the 
Il},anufactures of the United Kingdom. It is not for me to suggest here 
wnat would be the best co~e to follow. We have got very capable ~en 
on the Select Committee, and I have no doubt that they will be able to 
help the House· with other acceptable proposals. I -also sllp'gest that if 
they consider it advisable, the Select Con m ~tee m ~t invite 'memben 
of the Tan'fJ Board to discuss the matter with them and ask them to 
express 'tieir ~ n on th 'r~l 'd to the. otberpropoaais c~, m~ h' 
brought foqtatd betdl'e'theSlilect. COm.ufjttee. Ilono' bow that Ute 
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-proposal for uniform duties supplemented, where necessary, by a system 
<Of bounties, is entirely condemnable. I know of the strong opinion th ~ 

.has been expressed against a system of bounties, but we must adopt a 
system which will appeal to the people. What will the people of India 
B ~ when you publish a. Bill like this where you lay down that if an 
,article is of British manufacture it is to pay a certain amount of duty" 
.and that if it is an article of Continental manufacture, it has tQ pa.y a 
. much, higher rate of duty. Throughout the country you will make 
Indians think that you are forcing the Indian consumer to pay a higher 
price for Continental steel to encourage the use of British steel. If 
.continental steel can come into India at a cheaper cost than British steel, 
it is our duty to let it come in, except in so far as it competes with 
Indian steel which is manufactured at the Tata Iron and Steel Works . 
. The English manufacturer knows what he has to cater for. If he finds 
that Continental steel is cutting him out in India, I am sure he has sense 
4Ilnd strength enough to adjust his position. I am sure he is not going 
to be defeated easily by the Continental manufactUrer. It is not part of 
the business of this Legislature to help the English manufacturer by 
preferential duties to enable him to sell his products cheaper here than 
the Continental' manufacturer is able to do. I therefore submit that the 
question should be fully examined and some means shbul!t be devised by 
which, without giving preferential treatment to English manufactures, 
protection can be given to the Tata Iron and Steel Works to the exient 
needed. Speaking personally, I may say that, if no means can be devised 
for giving this protection at present, the matter should be postponed for 
Borne timo. The fear that has been expressed by the Honourable Member 
in oharge of the Bill that if we do not pass the Bill by the 31st March, 
very serious consequences are likely to follow, should not frighten us into 
a hasty acceptance of the proposals contained in the Bill. The proposals 
are of .a very wide character, they are of n far-reaching character. To-da.y 
we are asked to give preference to manufacturers of the Unitetl Kingdom 
iq the matter of steel. I do not know whether to-morrow we shall not 
be asked to give preference to the manufacturers of the United Kingdom 
in regard to some other article. I therefore submit That the House should 
express its opinion clearly on this question and should ask the Select 
Committee to consider what other methods may be 'adoptea to achieve 
the objeot which we all have in view, namely, to give that protection to 
the Tats Iron and Steel Company which it may need without showing 
this preferenee to the steel manufootures of the United Kingdom. 
. Panclit lIotUaI ~hr  (Cities of the United Provinces: Non-Muham-
'madan Urban): Sir, I merely rise to B point of infonnation. It is not for 
me to criticise the very a1::1e speech of the Honourable Member in eh8rge of 
the Bill nor the Report of the Tariff Board. I simply want to know 
.what we shAll 1::e affirming if we accede to the present motion. What is 
the ~r nc le of this Bitl? Now under ordinary circumstances the princi-
ple l~to be adduced from.the .Preamble. If we look a.t the Preamble 
it.is .ooniined to the very . d .~le object of continuing the policy of dis-
criminating .protection of industri:es in British India.. But when one goes 
tool.a.use 2 of the Bill one finds that the real object seems to 1:e protec-
tion of' articles of British manufacture which ma.y be imported into 
India. Nowal'l I want to ]moW' is whether' it will be. open. to. the Select 
'Committee in ~s det ng th~ BiU to elimin .. te t!Lose wCll'l§ .. n~ of 
Briti.h manUfaCture If, or whether we· .ha11 be taken to have' ·a.pptdved of 

•. I 
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the prinqj.ple of Imperial preference or British manufaature preference, • 
.~~ te er 'yOU may call it, by merely voting in support of the motion. If 
lt IS the former, of aourse my Honourable friend's answer will determine 
my vote on the point. 

. The o~ r l  Sir Ohulaa Inne.: Might I· Bllswer at onoe, Sir. 
Perhaps I dId not make myse1£ ~le r in my speech. I am not Rsking 
,the House to·day to commit itself to f\nything more than the principle 
~h t further protect"ion is necessary for the steel industry. I do not ask 
It for the moment to commit itself to the principle of discriminating in 
favour of British manufactur.es. 

Mr. S. SriDivasa Iy8ngu (Madras City: Non-Muhammadan Urban): 
.~ r, I aillo wish to associate myself with the view just expressed by my 
Ronourahltl friend Pandit Madan Mohan Malaviya, that the House must 
'Set its face against the introduction of the thin end of the wedge-namely, 
refere~ce ~o .be. given to g~ds of British m n f~ct re. The policy of 
'ProtectIOn, If It IS to he contlDued as I suppose It must be continued, 
must neeessarily be one of protection independent of the question of the 
.source ~ ' m which the competition oomes into India. 

I find the Tariff Board does suggest several other methods of dealing 
witb this matter. There are six methods they have heen examining and 
out of these ·six· methods I find two methods certainly can be suggested 
as alternative methods. The firat method they suggest is the imposition 
of different duties according to the qua'lity of the steel imported, as to 
which they do raise certain obiections hut I think the objections do not 
appear to be quite as v,slid as they wish to make out. Then the fifth 
method they suggest seems to me to be quite a8 eBsy Q8 any method that 
esn be devised, namely. the imposition of a Wlifonn duty on steel im-
PGrted from Bny source based upon the difference between a fair selling 
price and the weighted average prices for foreign steel. That would 
.. ubviate any necessity for aifferential duties. I find that with regard to 
'tliis method they observe 'in ])1Il'8graph 100 of their Report : 

• .. The weighted average system of duties has the advantage of simp:icity in adminis-
tration. With a .single scale of duties for steel from all sources enquiries a. to the 
country 01 export or 01 m n f~ct re become unnecessary ,!,nd delay in the. Cu.tom. 
Department is reducea to a mimmnm. On the other hand It must be recognised that 
an estimate of the Steel Company's probable sales of .tandazod and non-standard material 
during a period of seven years, i. not a very secure foundation on .which w build a 
.Jystem of duties." 

Many of the other objections to this fifth method which they have 
examined seem to me tol:e hypotheticBl. Whether they are right or 
wrong is not ,he question.. I think it. ~s a quest50n of policy for the 
Indtan Legislature to Bet ItS. fRce deflmtIvely ~ mst any .sy~tem of 
Imperial preference. ProtoctlOn we must have for our own mdlgenous 
steel industry; but that protection must be so d~ se~ as not to introduce 
.any kind of preference as between ane set of arbcles Imported from re~t 
Britain and s.notber set of artic'les impollted from the. Continent .. It ~s 
quite obvious that the system of protection can be easily evaded If thJ8 
system of preferenae is to be 'introduced. I have nothing to say u,?on the 
other matten. except that though I may congratulate along WIth th~ 
Honourable Member in ch,arge of the Bill the Tariff Board on theU' 
admirable 'Report. mv admiration is diacounted by the fact that they 
thin'k thtt this preference raises. only ae political motiv.e and therefore for 
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the purpoil8 of giving protection to this steel industl)' they must introduce 
thi .. -:,iysiem. 'l'hil:l tSh'Ows·'the'dislld've.tt'bage of 'hAvmg a Tanff""B'clsrd'of 
'fiUach8criptioo;' r ." .... , ' ... "  .  .  , • 

P&ndit Briday Bath 1t1lDiru (Agra Division: Non-Muhammadan 
r )'~ Mr. President, the ·ptiIlCiple ililderlying this Bin is the result of 
the recommendations of the Fiscal COinmission; and whatever might have 
been the differences of opinion regElll'ding it three years ago, considering 
. that it has been in operat.ion beneficially for the last three years, I hope 
no one in any quarter of the House will be disposed either to contes.t the 
principle of protection or the need for the continuance of protection to. the 
steel industry: But while accepting the principle that underlies the Bi'll 
it is necessary to see in what manner the Bill seeks to enforce it. Now. the 
apprehension haa already eeen given expression to that the phraseology 
of the Bill leaves it doubtful whether the system of differential duties 
that hils been adopt,ed in the Bill has been adopted on economic or on 
political grounds. Government, I am aware, can say that the system 
of differential duties proposed in the Bill is not the same thing as oIi, system 
of preferentifll tariffs, inl\.smuch as this r;ystem will not, by increasing the 
competition of British standard steel with a Boirnilar description of Indian 
steel, be injurious to the interests of the consumer, or, l:y raising the, 
gencl'Ial tariff. prove detrimental to the interests of t4,e ~ons mer. But. 
it must be admitted that the language of the Bill is such as to make one 
suspect that things might in future be regulated not in accordance with 
tbe princip'le of quality but in accordance with the place of manufacture. 

In the second place, Sir, the Tariff Board have argued that it is. 
necessary to vary the duties only in the CBse of Continental steel as one 
may be practicaUy certain that the prices of British steel und articles. 
manufactured from British steel will remain pretty constant. But in so 
far as Continentul steel enters into the manufacture of British articles. 
one IIlay ask whether it will not ee necessary, shou'ld the prices of CODr 
tinental steel fall, to increase the protection granted to India& steel as. 
uWlinst British-made steel. Aguin, the Tariff Board themsclves recognise 
that the difference between the duties imposed upon Britiflh and Continental 
steel mBy lend manufacturers of Continental steel to ship their material 
in the first instance to an English port &nd hsve it reshipped from there 
to an Indian port, and in order to prevent this they suggest certain re-
medies. Now. I do not know whether those remedies wi'lf prove effective 
or not; but it is possible that they may not. In these two cases, then, 
there is a possibility that we may have to raise the duty even on British 
steel. I would ask the Honourable Mem1:er for Commerce to tell 118 
what are the reaSons that lead him, in view of these trungs. to fix thO' 
duty on British steel for the period of seven years  to 'Which this Act wiIr 
apply. Another thing to whicn I wish to direct the attention of the 
House is the fact that section 5 of the Steel Industry (protection) Act of' 
1924 finds no place in the Bm before us. Now, that scction de.aIt with ~hd' 

conditions which should be iuv>osed on any company, firm 01' other perstfu 
. not· al;ready engaged at the commencement of this Act in' the business of 
manufacturing anyone or other qf certain articles (steel rails, fish plates 
or wagons) before it should be entitled to receive any bOl,lDty. Now, it 
may be said bhat 80S the system of bounties has been condemned and 88 
no bounties will h granted inaooOt"dance' withtQis BilT, t:he~ . 'Was nl>' 
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reason for the insertion of this provision in the new Bi1t I know Sir 
th ~ ~he ~ ort of the ~~tern l Capital ~ ttee'' ' c ~e ded 'bf ~ 
majonty that the impositIOn ,of, the restrictions conta.ined in section 5 
of the Act of .19:24 w:ould ~ practicable only in CQ88 bountiea .\\(ere,granted, 
and should ~ot, be ,e~orced in oa.se a. new firm, c,lWle, iD.to ,existence by 
simply talpngadvantage of the general protective duty. I have read ,the 
It,eport of that, Committee, but whatever fprce there Il)ight be in, the 
objections of that Committee, it is clear that in the caae of both existing 
and new, firms, it is possible, for Government to insist that the firms in 
question shall give facilities for the tephnicaltra.ining of Indians in the 
manufacturing processes involved in the business. That certain'ly would 
not involve any interference with the cond\1Ct or management of the 
business in any way. In the second place, Sir, it is possible ,that new 
finns may come into existence or (>xisting firms may begin to manufac-
ture the articles mentioned in section 5. We have 'it from the Tariff 
Board that two companies have prepared plans, for the m n f ct r~ of 
steel in this country. ,Now, one of them is a concern that existed before' 
the Act of 1924 was passed, and I understand that neither of them was 
engaged in the manufacture of the articles mentioned in section 5 whenl 
the Act of 1.924 was brought ~nto force. If this is so, then in the case' 
of these Companies, we could enforce at least some of the provisions of' 
section 5. At the time when the present Act was unde.r discussion in 
1924, it was Dawn that these companies were contemplating the manu-
facture of steel in this country nnd if with this knowledge the Honourable 
Member for Commerce accepted this section, I presume that he accepted 
it because he thought that it could be applied to them. From this point 
of view, Sir, I am unnble wholly to condemn the method of imposing 
bounties. Bounties will certainly be, financially speaking, costly a.nd the 
burden may by no means be a sma'lI one. In future we oa,ve to take 
into Hccount the fact that this Act will last not forS yeMs but for 7 
years and that the quantity of steel that wiII be manufactured in India 
will increBse substantially in future, but it may be worth while to retain 
the syste~ of bounties to a certain extent and incur additional cost in 
order to ha,ve the advantages contemplated by sectiOn 5 of the t~el 

(Protection) Act of 1924. 
There Bre one or two other things. Sir, that I would just 1ike 00 draw 

at.tention to before I sit down. The Tariff Board mentioned that the duty 
they have recommenned on steel rails would he the proper duty only 
in CfiRe all the rails mflnufactured by the Tata Iron and Steel Company 
were bought by the railway companies. I hope Government have arranged 
with the railway companies for the purcha,se of the entire output of rails 
of the Tats Iron Rnd Steel Company . 

. Kr .. B. nu: Will they ever do that? 
Pandlt Brtday Nath :l:UDI11I: I should like to know from the Honourable 

the 'Member fcir Commerce whether 'railway companies have been asked to' 
~rch se all t~e rails manufactured by tfie Tata Iron and Steel Company. 

Sir .• Uter, . , s~: They have offered to-do that. 

'!'he . ~ le. r Oharle.lDIle.: I just pointed out that I had already 
told the 'Rous'e' ,'tbat the Ra.ifway Board had made BD offer of this kind to-
. the TBta. Iron and' Steel C.om .~y and thattbe 'Tats. Iron and Steel Com--
liMy 'for ~e rrtom~nt . ~e' ,yn ~le'~ ac&ept, it. 
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Pa.Qdlt Brld&y Hath J[uuru: It am afraid I could not heu the Bonom'-
a.ble Member when he said that in introducing the Bill. 

The last thing that I wish to say is in connection with the Indianisation 
-of the Tata Iron and Steel Works. The Tariff Board point out that the 
:number of eo en n~ed employees has been reduced from 229 in September, 
1024, to 161 &t the present time. Now, this is certainly a reduction of 
about 68. But it appears from the Report that about 115 men were em-
ployed after the Act was passed in Mayor June 1924. That being so, at 
-the time the Act w8.sbeing considered, there were 114 men employed. 
'Their number has s;ince been redueed by 17. In the year 1921-22 there 
-were only about -73 covenanted Elmployes. That means that in 2 years 
the number increased to 114 and since then it has come down by 17. It 
. is not possible, Sir, to acquire technical knowledge and experience in a day. 

1 P.M. 
But even so the rato of Indianisation adopted does not seem to 
me to be liltogether satisfactory and I hope that the Tata. Iron 

"Rnd Steel Comp!lJly will take this matter into their further consideration. 

Before I sit down I should like to say that while I have criticised the 
. TatB Iron and Steel CompBny on this score I should not be understood 
because of that to underrate the national value of the efforts put forth by 
,that Company to manufacture steel in this country. We recognise that 
'the Company is engaged in national work and we r~ therefore willing to 
,give it all the support that we can. But in order ttat it should be 
'thoroughly national its efforts should be to place its management in the 
-hands as far as possible of men trained in the country, and I trust that 
this point will be borne'increasingly in mind by the Company in future. 

Kr. '1'. Prak..",: Sir, the principle underlying this Bill is stated in the 
':Statement of Objects and Reasons to be one of .. discriminating protection 
of industries in British India ". Again it is said that so far as this parti-
(cula.r protection is concerned it would be extended only for a period of seven 
years. The Haourable Member has embodied the policy of discriminat-
'ing protection in the Bill and in atlking the House to accept it 'he Was good 
'~no gh to say that the House should accept it ha.ving regard to the position 
~f India in the British Empire. The position of India in the British Em-
-pire is known to aU of us. The position of India in the British Empire a.fter 
.tlix long years of struggle is known to every one. We ha.ve been told, 
:notwithstsnding the demands made for self-government, notwithstanding 
the sacrifice made by the country during the last six years, that India 
,.could not think of coercing the British Parliament. Well, we a.re here in 
'this House and if we 'are to maintain our self-respect are we to pass this 
Bill accepting this as the principle? And on what principle, on what 
ground should there be any descrimination in favour of British steel 
or iron? How are they entitled, when we have not been able to persuade 
'our British friends to agree with us even on small mattel'S-6ven on a 
'very simple matter of enforcing the attendance of a Member, who had been 
elected to this Assemblv, who had been served with a summons from His 
Excellency the o ern~r Gjlneral to attend this :S;ouse but prevente,d-
when we ha.ve not 'been able to enlist the support or the' sympathy of 
'tha.t section of this House. We have not been able to enlist their sympathy 
-on questions on which thel'6 could be no difference of opinion, with regard 
-to theproteotion of om eiement&Ty rilthts of person and property. On 
what llTOuod ShOlild the British have the right to ask us to adopt as a 
l'rinciple of this Bill that tberf6 should be discriminating proFtion so far 
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-as British Ifteel or iron is concerned. • I should certainly say that we are 
·anxious to be on equal tenns and to deal on equal tenns with the British 
when they deal with us fairly Bnd justly. We shall certainly be ready to 
do it then, ~t not until then. I would implore the members of the 
.Select Committee particularly and every one of the Members of the 
House, when we deal with the clauses of thiB Bill, tt> consider very 
'Carefully ana decide in Buch a manner that India. 's interests, not only in 
regard to Ta.ta 'B but with re~ rd to the Bteel industry generally, are 
sufficiently protected. Are we to be taken in this matter of protection also 
·Btep by Btep just aB they are proposing to take us in regard to Belf-govern-
ment. Therefore I Bay, Sir, on the firBt point, they are not entitled to 
'Claim It. Secondly-only Beven years protection. Why? BecauBe 00.1-
'~ l .t ons will be m04e by experts aB regards rates and saleB and prices 
-and all that. But are we not entitled to· say here in thiB House and on 
thiB Bill that there should be protection for this particular industry, not 
tor Beven years only but until the need for protection ceases to exist. We 
811 know the sufferings of this Tata Company since the Btarting of that 
great inBtitution in India; how ,they have suffered I knew. And I also knew 
"it from the late R. D. Tata himself, how he had secured some protectirm 
'from Great Britain herself at an early stage. But it is a different matter 
now. This is a piece of legislation with a Beven years' limitation, which 
IS not necessat1. Leave it unlimited. Are we to be fed with B spoon in 
Tegard to every little thing. Self-government we are not entitled to, and 
even protection for a small matter is to be doled out to us for a few years 
'first, then another year and some more later. My friend here corrects me 
that  that is only with regard to the rates. Well, rates mean protection BS 
I understand it. I do not want to entl'3r into small technical differences, 
but how is this seven years calculated? I have tried to understand a bit 
of these calculations so that I may be able to deal with that aspect also to 
'SOme extent. When I say these things there is no desire on my part thBt 
1I.ny spech .. l protection to be given. to this particular company should not be 
given; but if we hBve to legislate we have to do 6ur duty in the best pos-
-sible manner, and I would therefore request thiB Rouse and the tnem~s 
of the Select Committee not to allow this Bill to pass with this basic duty 
'&s basic principle aB it is stated here. It is stBted here in the StBtement 
of Objects attd Reasons as follows: 

"Such articles, if of British mannfacture, will be subject to a lower rate of duty" 

-which the Board call the basic duty-
.. and if not of British manufacture, to a higher rate of duty. ,It is, the difference 
between these ~ o rates which constitutes h ~ the Board call the addit.ional duty. 
Power is taken in clause 2 of the Bill to increase or reduce the duties on artic\8I not 
o'f British manufacture, subject to the proviso that the duties on such articles shall 
not be 1818 flhan the duties on similar articles of British m n f c~re.',' 

It is ridiculous' to put it in the Bill in that particular fonn and to ask this 
Hpuse to pass it into law. 1 therefore request you, Sir, not to do it. 

• Sir Purshotamdac ThakurdaI (Indian Merchants' Chamber: IndiRo 
Commerce): Sir, I shan begin on this occlsion, &s I did on the previous 
-occasion when the question ,of steel protection was underoonsideration. 
'by divulging tnyinterest in steel protection as f8.l' as it affects the Tats 
Iron and Steel Oompan:v. I am a Director of that Company and all 
,.uch still hold. gQares as I held.in 1924. I do not rise to-day, Sir, 
to. ~~e~ behalf of the Company any explanation or any reply to the 
vanous pofnts ~h ch have been uwged in \he course of the debate. My first 
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pW',po6e ~or whi"h'l rise to-day is to tender, in ,mycapacity,8s a ,Uireptor 
of the ';rata Iron .and l:itool Hoard, my congratulatioD'S to ~ l mt .on. 
their ~ ng ~le to-day to pJ:esent to the Assembly a scheme for continu-
ing the protection ,and on thelrbeing &oble to sll.y to the public ~ t.th  

scheme which WllS started in 1924 has not been as bad a failure as. it, 
was appreheJ;lded at that time in some quarters. ';rhere is DO do.ubt 
that in 1924, and for a year or two thereafter, the Ilteel indu&try to which 
protection was afforded had to pass through some very trying times. ';rhe 
Honourable Member in charge, l:iir, referred to various quarters in which. 
credit for the present condition of the Steel Company is due, and I am 
surc that he will allow me to add to that by naming the late Mr. ;a. D-
Tata, who stood the largest amount of brunt of those very dark da.ys for 
the steel industry. I wish. to add my tribute, Sir, to the many that. 
have been offered to the Honourable Member in charge on the very lucid 
stateIllfnt that he hus made to-day. But such lucid statements from 
tho Honourable Sir Charles Innes have been the rule, and if he did any-
thing less, we should have been weatly disappointed. I only hope that, 
when seven yeurs later (should the Select Committee pass the Bill put. 
before us), when the Member in charge of the Oommerce Department 
brings before the Assembly a motion that protection to the steel industry 
be discontinued because the steel industry hud estabnsh6d itself indepen-
dently, I hope, Sir, that the Honourable Sir Charles Innes, if he is not 
then in tho Government of India, may be present in the gallery hero; and 
I am sure that he will be the 'proudest ex-official of the Government of 
India, for having cn!'lurcd for India, during his tenn of office, this impo1't-
ant ba,sic ~d stry  and given it under certain circwnstances of great strmn 
to himself. So much ·for the ·personal part in connection with the Bill. But: 
I cannot pass on to tho next point without adding just·s word a.bout the 
Tnriff Board, and especially the Chairman of tho 'l'nriff Board, Mr; 
Ginwala. I am sure that Members of this House will admit that the 
Report th&t is under thecollsideration of this House is on the" same lines 
as the variQus other Ueports of the Tariff Board-marked .by great 
fhor~mshness, great elarityof trea.tment and especially by a eomplete view 
of thEl subject under examination from every possible a8pect. My-
Honournble friend from Madras criticized the Report by sayinPi that the 
Committee had overlooked the political aspect contained in one of the 
recommendations- There perhaps may be no dffference of opinic)D t.hat 
it hus been overlooked. But, Sir, the Tariff Board have not been un_ 
cOllscious of it; in fact in r~r h 105 the Tariff Board themselves make 
it clear that they are awa.re· that there is strong feeling against any 
preference either to the United Kingdom or any part of the Empire, but 
they sny that ihey propose to look at the 'question from the point of view, 
pure Bnd simple, of the economic aspect. It is true, Sir, that in this 
part.iculnr CBRe if t,he Tariff Board had tried to take cognisance of the 
political aspect of the question it would have suited us on this siile of 
the House. But it may be, Sir, that anotMr' Tariff HOBrd m ~ht olive 
likM: to take Ao' view of 'the J,oJi.tical aspect of the question which might 
not .have tuited us; and after all does this House wish that 'a BoMd or 
a ,committee· sppointed fol' the eJl'lM'Gss ,pt1l'J1OBe bf " "acientifio enquif'V iDto 
B questian .lIhould 81so take cognisance of the pontloal mmect of th n~ '! 
UJ;-,"Wmter "Willeon: "No.") I Rbould have thought that 'lie wi.hecT 
tt:> ,rellene tbat to tb{s 'iHouee .• 1'hat is·ODe mtitter h ~  tm f ~ 
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ment m India at the very best could" only be entrusted with for the 
purpose of putting forward their proposals. I am ilffaidthis House 
would be very jeaLOUS of any Committee or any Departtnent of ' the Gov-
ernment, barring the Government-of India as a whole, tAking any view 
on the political aspect of things. I hope that I have suoceeded in mak-
ing it clear to my friend Mr. Brinivll.sil\ Iyengar that the Tarifl Board do not 
deserve any censure for having overlooked the polItical aspect of the ques-
tion. It is for the House to do it and I hope the House will rise to the 
occasion and do what is riQht, fair and just in the best interests of India. 
With these remarks, Bir, I hope the House will endorse their 
tribute of great appreciation of the splendid Report that the 
"Tariff Board have given us, so - full, so complete and con-
fined to the economic aspect of the question only. Regarding 
the preference purt which is contained in the Tariff Board's Report, mv 
own constituency, the Indian Merchants' Chamber have submitted to 
Government the opinion of the Committee in vcry unmistakllble words 
and terms. The telegram which I had the honour of forwarding to Sir 
Charles Innes last  Sunday afternoon said that the Committee of the 
Indian Morchants' Chamher did not approve of what they termed the 
backdoor way of preference. I am very glnd that Sir Charles Innes in 
the course of his o en n~  statement made it clear that the approval of 
the motion befor(J the House, namely, reference to Select Committee, 
only involved acceptance of the principle that further 'protcc.tion was 
necessary for the steel industry and nothing further. The other question, 
'Sir, is left open to be considered in the Select Committee /lnd I do not 
wish to anticipate any of the variou!" grounds which I ani sure the Select 
Committee would take into the fullest consideration before they submit 
their report to the House. iAccidentally and to my great rel ~f r find, 
Sir, that I am disabled from ncting on the Select Committ?e. I am nnt 
'fit all sorry for it. I wish the Select Committee the joy of the task that 
there is before them. The names that we have henrd embolden me to 
hope that th'e Select Committee will give a. report which will meet the 
cnse without sacrificing any of the various views and standpoints which. 
have been put before the House, especially by my friend Mr. Prakasam 
'Bnd Pfmdit Madan Mohan Malaviya. I feel that I need not elaborate 
upon the reason why the Tata Iron Bnd Steel Company nre not able to 
eomplete or accept the offer of the rail contract which the Honourable the 
Commerce Member has referren. As he himself knows, there are 
various sound reasons why the Tata Iron and Steel Company cannot 
'!\Ccept the offer with nny nlacrity but I do not think details about these 
transactions need be discussed on' the fioor of the House. 

But I cannot conolude, Sir,without reterring to a very remarkable 
part of the condition df t·he motion that is before the House. The motion. 
Sir says that the 'Seleot Committee should 8ubrhii) their report by the 1st 
of Februllry. SirChariell nn~g has told tis that it is very nec8ssarythat 
this em "should be passed, presumably by both Houses, before the Slst 
of March. r con~ t te B r'C ' rle~ Innes '~n ..the'great foresight \lith. 
which he' undertakes" thitiR8 tn '~ry'~~ tlm~, Sir.- That is in smart' 
contl'lrot to what Bir' ~ s l 'BlaokMtlola,u8 )'e~etd y.'he ' ~ going U> ' 
do. 'But there Illso,Sir'tI reatl ~etlr tlg ..JVh'il:lb l' am 'fmlSdoes not' indl-, , 
cate'to us -tbat'thE! "two: ~ tlot r, ..~f,' the,', qqestt6n"ofratio lIl1a' . 
'8teel''I'lIrote<!thl,' are ' ~ llg t:re't~' l'''':'~ e l t ld~ t st e.  This 'nitt 
•  r • • 

• 
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before the House, Sir, accepts the recommendations of the tariff Board.. 
which are based 'on the I •. 6d. ratio. . If these proposals are accepted, 
I &in sure that the Honourable Sir Charles Innes with wauBual energy. 
tiS soon us the Select Committee's Report is in, will worry the HODle 
Mem.ber ~ g~ e him ~ e r~y d~te and will get the.., Bill before ~he o ~o .,. 
and If the Bill be carrIed, ill view of the strong Select Committee whloh. 
is being appointed, I am afraid that there is a very serious risk of the 
House being told later of the ratio of lB. 6d. being a.pproved by it in 
this Bill. The whole of this scheme of steel protection is based on 
lB. Od. If lB· 4d. is approved it would mean too much protection for 
the steel industry. Indeed, Sir, and may I ask, not the Honourable Com-
merce Member, nor the Home Member separately, but the Government. 
of India as they are represented here on the Benches opposite, whether' 
this is the right way of getting a question settled which will affect every 
measure which will come before this House this Session. Why not get 
the ratio settled first and then get your Steel (Protection) Bill. If the 
lB. 4d. ratio is passed by the Hous8--and I will assume for a moment it 
does--the ono r l~ tho Commerce Member will have to come backfol" 
an lI.lllendment of this Bill. Will the protection under the I •. 4d. ratio be 
the same as the lB· 6d. ratio? In a certain paragraph of the Report 
the Tariff Board  themselves say that all the c lc l t on~ are based on 
lB. 6d. l' would like the Honourable Commerce Member 1:.0 tell us what 
the protection will need to be if the ratio happens to be lB· 4d. Very 
little indeed, at any rate not such as will tax  the consumer so heavily. 
I therefore feel that before this protection Bill can be considered by this 
!House or can be disposed of by the Select Committee, the question of the 
ra.tio must be settled, and the question of the ratio must be brought up 
before the House for their serious consideration. Whether the Select, 
Committee after what I have submitted will agree to go ahead with this 
question of the various duties without getting a clear idea of what the 
ratio is going to be, it is for them to decide. I think it my.duty, Sir, 
at least to point out that there appears to me to be what I may call-
itOis a very appropriate word and it should not be Wlderstood to convey 
any reflection-a trap, and I do not think this House should fall into 
that trap. 1 hope things will be taken .in the sequenoo in which they 
should be taken in matters fiscal and financial. The ratio must be settled 
first nnd everything else must follow that. I have pleasure in support-
n~ the motion before the House. 

La1a Lalpat Ral (Jullundur Division: Non-Muhammadan): Sir, at this 
stage I rise just to make one observation because .it seems to me that 
the distinction that has been attempted to be drawn between political and 
economic issues is si.ulply ~r t to s. In these days of silver bullets 
there is absolutely no' distinction between political and economic issues, 
and if there is any at any time it is ver,v faint. Political issues involve 
economic ,issues and economic issues involve political issues. The ~

tion of the exchange ratio'lB .ell as the question of the protection of the 
steel industry have both polftic.al and eoonomic aspects, ansi it is very diffi-
cult to separate them. As I understood from the speech of the Honour-. 
able Member in charge of the Bill. the basic principle of this Bill is to 
continue protection to the steel industry w·hich was adopted in 1924. The 
other questioo n ol e~ in this Bill is whether that protection cmbe made . . 
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effective without the diHerentiation wh1ch the Tariff Board has tried to. 
make between Continental and British steel. It will be for the Select. 
Committee to see whether that protection can be made efficao,lous without. 
that differentiation and if not, whether they will prefer to make tha.t. 
difierentiation or to reject the Bill as it ~ . That is a.. question for the. 
Select Committee to consider and to report on. to this House. I under-
stand these two issues are both political u.s wen as !'loonomio and, therefore' 
there is no use making any clea.r distinction between the two. The two. 
things are interdependent the political and the economic issues; the 
basic principle of protection is accepted. The other question .of differentie.-
tion will come before this House for discussion after the Bill has been 
reported upon by the Select Committee. The House wjU then decide-
whether protection can be given without differentiation or whether the Bin: 
should be dropped altogether. 

Sir Walter w,JJlson: Sir, I did not see any intention on the part of other 
Members to rise so I thought I had better do so myself in case I was shut 
out, as I was on a. previous occasion. But if I might, I would suggest. 
to you that as it is nearly half past one, it might be for the convenience 
of everyone if we take it after Lunch? As you will, I am quite ready to-
proceed. 

Mr. PreBtdent ~ The House sta.nds adjourned til1 Half Past Two. 

The Assembly then adjourned for Lunch till Half Past Two of the-
Clock. 

The Assembly re·assembled after Lunch. at Half Past Two of the Clock,. 
Mr. President in the Chair. 

Mr. President: The House will now resume consideration of the motion 
of the Honourable Sir Charles Innes. 

Sir Walwr WllllOn: Sir, at the outset I need do no more than remind 
the House, as it is well aware, tbst I have already declared my personal:. 
interest in the Tate. Iron and Steel Works on a previous occasion. I desire 
to join in the congratulations which have been passed and pa.id to the' 
Tariff Board for their wonderful Report. Whether one agrees witli it in 
whole, in part or not at all, it will I a.m sure be readily' admitted tha.t they 
have shown the greatest consideration to the tax-pa.yer and to the Company,. 
and they a.re convinced that the protection they recommend is the m n ~ 
mum that w;ill prove effective. Their finding should do a great deal to 
allay t.he fears of those who thought that the introduction of any protective-
system in India at all meant despatching India, the steel and iron and' 
other industries, on the downward path to· ruin. 

But there are one or two points in the Report on which I wish to offer 
a few observations. It sa.ys on page 19 that the coke ovens cannot at 
present tum out Sufficient coke for the manufacture of pig· iron and it is 
tho~ht necessary to provide additional coke O'Wlns. I think that is hardly 
fair. 80 far 88 it goes, my experience js that any concem which tries to-
be directly self· supporting from start to finish is in great danger of having 
the .overlapping of certain parts of its plant, and constant adjustments are' 
always necessary .. The point I wish to make here is, that a COD cern 
which receives so mucli proteotion and help from the public and from the' . . . 
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t :x:~ yer til' 'the shape of these' proiieetive duties., which, cause ~ iQcreaile 
in ·the prtee of' steel which reacts upon the producers of coruand coke, 
shoulli . not" gru'dge a modicum o'f proti to those whose 'business it is to 
produce both coke and coal' and 'try 1;0 seize the last ounce of it for them-
sel\7es.· It is ·the case that all coal 'CompaniefJ raise slack, that they have 
to dispose of .that .slack and many' of them turn it into coke themselves at 
the point where it is raised and at a. price which compares favourably with 
any price a.t which the Tata Iron and Steel Company can make it, after 
first carrying the slack to Jamshedpur. That argument is strengthened by 
the fa.()t that it is admitted that the Tata Iron and Steel Company employ 
· some 70 per cent. more men in the manufacture of their coke and pig-iron 
at J amshedpur than the Indian Iron.and Steel Company do, vide page 25 
of the Tariff Board's Report. 

Sir Charles Innes pointed out this moming, in one of those masterly 
. speeches we are so used to from him, that we have paid by our grant of 
bounties 209 lakhs to the Tata Iron and Steel Company. I wish to do no 
more than remind ,the House, what I want them always to have prominent-
ly in mind-that Tatas themselves paid out in dividends between the years 
1919 and 1922 :&. lU56i la:khe, so that whlllt has happened is that we have 
restored to the Company money which in my view their Uirectors ought 
not to have pa.id out. They should bave husbanded their resources, in 
which case the dem8lld for protection would have been less when it came 
to us than it really was. At the same time, we were aware of that at t,he 
iime, and we voted the protection in order to save the Company, which we 
have done; and it is a source of satisfaction to us to find that it has been 
successful and that we have now reached the stage of reducing the amount 
of burden to be placed on the tax-payeT. 

The Government attitudd to-day  varies somewhat from tha.t of the past 
in SO far as they have now found themselves able to accept the Tariff 
Board's finding en 'bloc, -whereBII ·on tbe previous occasions they brought 
beforeu8 a Bill somewhat modifying t·hose proposals. 

The only principle of this Bill is the continuing of proteotion for G 
definite pcdod of seven years, and if we accept the principJe of protectinn 
at all we must not quarrel with the seven yeM'S 'nor dispute that the pro-
t.ection must be effective. The Tariff Board also point out that t,his protec. 
· tion should be s~ff c ent 'to encourage otber Companies to start and develop, 
and I !Un sure we all hope tbat tbey will do so, ~ nce there is no better in-
ce~t e towards efficient .production th n'e m :et t o~. .It. is .rery grati-
fyn~~' to see tha.t the ,returns ot th,e Com ~: . are st-:adlly ImprovlDg. Com-
petItIOn, however, WIll do more tom tant!s to bnilg those matters to a 
high state of perfection. 

I .n~tlo l the.t D? , rotect ~n has so .. far been provided for the l'8i1*ar . 
~ d ~try, wOlCh a.t fhe moml~,tlt.. IS. now: open to t~  bandlcap. rh~ 

s.ot ~ ~ Itnp6rt dut.v on the 8teef f~ whj(lh 'Vagons are madl!i or would' be 
· !llade )~ f! er~ent., whereas tl~e lllanuIae.t.ure4 wagon .itself can now be 
l ~~~ t~~e d~tyof 19 per cen~. ,That i8,therefote, B matter which' 
· will c rot t)l' c~t~  'befo.are JI8 r~r' ,to de~.' .. with ..• At the: re ~t'~omet ~ , . 
of c f f~: ~  r~. lD .. rec:.e1P ¢ apme lwuntr aqd't ld~r ~cf 't' t  '; 
th~ a.re still ll. few pupees m tDtThnrernmeDt locker to c t~ e paying 
• those bounties a ·little longer. 
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I do no~ wish to repea.t the arguments that I made .In the P.e.st about 
a.chiev;ing these protective results by payments on the bounty system, 
only beoa.use that question has been fully gone into by the House and we 
have had to deal with it in other ways. But the Government in referr ~g 

this pu.ri.icu)ar qucstion to the Tariff Board spiked any guns that the Tanff 
Board might have wanted to bring to play upon it by putting, the respon-
sibility upon them to suggest where the money should come from I I 
must 'also reserve for another occasion some remarks which I feel would be 
deserved in regard to the Tata Company's method of treating their share-
holders. It has been said on behalf of the Company that the proposals 
which they recently made were due to the indication given to them by 
Government. that some drastic reduction or ohange of their capital should 
be necessary. Thc point which I hope I will have another occasion to 
deal with will be the unfairness of d ffere t .~ ng in favour of the orcUnary 
and deferred shareholders at the expense of the second preferenco share-
holders only. 

I. next turn to the question which has been raised in .this House, that 
these differentiat,ing duties now proposed are in the nature of 
Imperial preference. Sir, paragraph 93 and the following para-
graphs of the Tariff Board Report place one, I think, in a very 
strong position .to defend these proposals on the purely economio grounds 
as Ilt,ated. The 'fariff Board make it perfectly plain that the Ta.ta Steel 
Company producos "Standard steel". Now, it has been said Bnd accepted 
sooHen an this HOllso that if you are going to have protection at a.ll you 
must make it effoctive, so I ask what would be the uso of imposing a rate of 
duty which would sound all right on papcr but would not provide your 
steel company with a mfU'ket? Paragraph 98 sa.ys: 

.ithat the' Tats Steel Comp/lny produces British Standard specification, but the 
market for this class of 'steel is not 8ufficiently wide to absorb the whole of the 
Company's production." 

What, therefore, would be the use of a. merely .paper rate of proteotion 
if it does not provide a market? Pl1l'agraph 95 makes it plain that, witho'l. 
a diAI.inetion in these dutieR, we should have to have the maximum ra.te of 
Ril. 30 por ton as the import duty instead of Rs. ]9 per ton which the. 
Tariff Board havp. found will be suffir;ient as a basic rate. It means simply 
that t.hp price of Tutn. t(~c  would be raisoo t,o the count,ry n.nd that every 
commmor wouM have to pay Rs. 30 per ton, Rs. 11 mo~ than the Re. 19 
which the Tariff Boarc1 find will be quite sufficient, eXce'p4'when it is neoes-
sary· to reserve some portion of the Continental market for'Tutas, The Hon-
ourable Sir Charles Innes made tha.t point as plain as he could. It onlv 
requireR Il. littlo emphaAis. DismiRS from your mind that it if! B question of 
"Rritish" steel, and take it only that it is a question of "Standard Steel" 
l' l .~ "Non-stanelarc1 Steel". I do not think that it co ld ~ put in any 
simpler lang-uage than tha.t. And the final reason for their finding SMme 
to me to be very definite in paragraph 101: .. .. 
.. Nor eQ.ll we overlook the fact that the Steel in3ustry is a h ~ c induatry And Any 

ullne""s8ary increal!e in the price of standard steel will raise the cost of the raw 
material of other Indisl1· industries." 

In paragraph'102 there appears the remark, which we &Jl know. so weU, 
that "the' supply of cheap maohjnery is an esaential condition of inCiua-
tri8jl ~rogr,sg , ,That, Sir, ~o my minCi, makes it very very plain' th ~ 
there IS no iuestlon of Impenal preferencetwhatever, but 8imply a case of 
there being six I'Mthods of d6Bling' wij;h the positIon, of which the Tariff . . ' 

n 
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Board rejoot five in favour of the sixth. And having studied their remarks 
yery carefully myself, I have come to the conclusion that the sixth method 
Is the best o~ the half dozen. 

Mr .•.. A. Jinnah (Bombay City: Muhammadan Urban): I hope it is 
not final. 

Sir Walter W1llJon: Those, Sir, are, I think, the only remarks I wish to 
make at the presoot stage, except this thl1t I run not enamoured of the 
idea that the Select Committee's Report should necessarily he in by the 
1st of February. But if we are going to sit, at all, by all means let us sit 
and get on with the work, and it will be for the House subsequently to say 
when our fin-al conclusions should be reached. 

·1Ir. II. A. Jlnnah: Sir, at present I am not concerned so much with 
the various provisions of this Bill. So fur as the principle of this Bill 
is conoemed, I have no hesitation in accepting it as it was very clearly 
and lucidly explained by the Honourable Member in charge: It is no 
use my (loIlBl'atulating him, but I must say this that whcn I listened to 
his very ,interesil'ing speech, even a layman like myself was able to under-
stand the important issues involved in this Bill; and when 11 layman can 
be made to understand these within an hour's speech, Having regard to 
the complexilly of this question, I think, if  I may say so, it is 'a very 
great compliment to the Honourable Member. (Applause.) Sir, I h . ~ 

oome to no conclusions at all and I hope that my Honourable friend has 
not oome to any final eonclusion and will be open to conviction  as I see 
his name appears amongst tho members of the Select Committee. There-
fore. I will not express any opinion at all having been privileged to serve 
oil the Select 'Oomniittee. At the same time, I am sure tha.t the opinions 
expressed from the various quarters of the House will be of very grea.t 
use to the Select Committee, and it is just I\S well that the Select Com-
mittee that you are going to appoint should be placed in o~sess on of 
*he ,views e"'Preslled :from various quarters of the House. 

Sir, two difficulties have been pointed out. OM is, is this an Imperia.! 
preference or is ~ merely differential duties which are sought to be 
Imposed on economIC grounds? That if! nnEl <IOntroversy. The other con-
troversy is the point of my fri(md Sir Purshotamdas Thakurdas. His 
point is that if the Ratio Bill-I will describo it as the Ratio Bill for the 
sake of brevity-if the Ratio Dill which is before this House and the 
cl,uestion of the rutio ill decided, then it will materially 'affect the decision 
of this House. because in that case it may not be necessary to have the 
d~tl es which nre proposed by this Bill. In other words, the protection 
which. this Bill seeks to give by its provisions is ba.sed on the ratio of 
Ii" M., and, if eventually it il'l decidud that the ratio should be lB. 4d., 
it will fiske a eObsiderabJe difference to the duties which this Bill pro-
. poses. The Select Committee l suppose must proceed with their work, 
and 'when they make their !eport it does not follow that this Bill mtist 
precede the other Bill, It will be entirely in tho hands of the House to 
say that the further eonl>jderation of this Bill should be postponed until 
the. other one is taken up. But for that reason we should not delay 
the ",",ork of the 'Select Committee, .and therefore I am. prepared to a.g1'ee 
to this motion with one s~ 'e t on which is purely one from the 
... '-_ .. '-- .. _-_._ .. _.-,-----
~ ' ·Speech nbt oorrected b;f ~h. ~ono rll le l'tIemb40r, 
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business ~ nt of view, and that is' that it will not be possible as fBr 
as I can see for the Select Committee to make their report by the 1st 
February. •  •  •  • 

Kr. President: Does the Honourable Member wish to suggest any alter-
ation in the date? 

Mr. M. A • .TinDall: Yes, Sir. I am going to suggest that instea.d of 
the 1st it should be the 8th February, because I tl1ink this is an importll.tlt 
measure and the Select Committee will not have sufficient time. There-
fore, the amendment that I suggest is that instead of the 1st it should be 
the 8th February. 

Kr. President: The question is that the word" 8th" be substituted for 
the word " 1st ". 
'1.'he motion was adopted. 

Mr. N. K. Joshi (Nominated: Labour Interests): I am one of those 
Members who had taken part in the debates not only on the general ques-
tion of the policy of protection, but on the question of protection for the 
steel industry. It is not therefore necessary for me to make a very long 
speech on this subjcC,t, but I feel that it is necessary that I should with 
your indulgence reiterH.te very briefly some of the points which I had then 
stressed in m~ speeches on this question. 

At the outset it is necessary to state that I am not one of those people 
who think that it is in the interests of this country to revert to the anti-
quated plough or to the charka. I strongly believe that it is in the 
interests of this country that industries on modern lines should be develop-
ed, but I believe also that these industries should be developed on proper 
and sound lines. I strongly believe that whon we de"elop our industries 
all classes and communities in this country should derive their benefit. I 
also believe that the wealth produoed in the industries should be more 
equitably. distributed thH.D it is to-day. Sir, I am not also aga.inst the 
principle of protection because I believe that there a.re countries in this 
world who still believe in a commercial war., and, 88 long BS such oountties 
exist, it is necessary for our country to take stepl! to protect its industries 
against those people who conduct commercial WIU'B.· But, Sir, I do not . 
believe in tho methods of protection which have been advoca.ted in this 
House. I feol that the method of protecting an industry by mOaDS of a. 
tariff wa.ll-is the worst method that the Government could have selected. 
In the first place the method of protecting an industry by means of a tariff 
wall is uncertain in its result. In the year 1924 we raised a. tariff WHH round 
our steel industry, but we found very soon that that tariff wall was-in-
suffioient to protect the industry. We had therefore to resort to another 
mothod of protecting the industry, namoly, we had to give botmties to that 
industry. Why should ~ therefore prefer a method which is not certain 
of achieving the result which we ho."e in view? Moreover, the method of 
protecting an industry by means of an import duty throws a burden upon 
those people who may not be able to bear-that burden. It is true that 
the nation requires the steel industry. But, if tho nation requires the steel 
industry, and if that industry requires protection, the burden of protection 
should fall upon thoso classes which are able to bear the burden of that 
proteotion. Unfortunately, when you impose import duties, you oannot 
discriminAto between the class which is able to beBll the burden and the 
olus whicll is not able to boar j£' From this point of viel" 

• 
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the method of protecting an industry by means of e:n !mpor1j d1;lty is un· 
desira.ble. I would even prefer the method of protecting an industry by 
means of bounties, because the protection so given is in the first place a 
visible protection. Unfortunately, in our country a large number of people 
are ignorant and illitel'ate, and when protection is given to an industry they: 
do not even n~erst lld what it means. They do nut understand that in 
giving protection to the industry they are making a very large sacrifice. 
1 have seen people who did not realize that the protection of an industry by 
means of an import duty means the imposition of fresh tUoXation. I have 
seen people who did not realise this. Now, from this poiut of view protec-
tion of industries by means of bounties is really in the interests of the 
country, because people in the country will reo.lize that a particular industry 
is being protected a.t the cost of the nation. Then, secondly, when you 
protect an industry by means of bounties, it is possible for you to throw the 
burden of that protection upon such classes as arc able to bear that burden. 
If for protecting an industry we require, sa.y, 2 crores and 9 lakhs, as,we 
required to jlrotcct this industry during the last three years, it is quite 
possible to raise that swn by increasing the income-tax by a very small 
proportion, and the burden of that protection will then fall upon a class 
which in my judgment is quite able to bear that burden. "Moreover, Sir,. 
there is great Ilquity in throwing that burden upon that class. We in this 
Houae represent mostly those classes of people who pay income-tax, and if 
we by our vote are going to impose a burden upon the country for the 
protection of an industry it is better that the burden should fall upon those 
people whom this House represents. Sir, on accoUnt of these oonsiderations 
I should have preferred to protect the steel industry by means of bounties. 
Sir, in my judgment, if a.n industry is a basic industry, a key industry, and 
the nation requires it, it is better that that industry should be controlled by 
the nation itself and not by private owners. I therefore think that all basic 
and key industries,should be owned and controlled by the na.tion Il.nd should 
not be left to private enterprise. Sir, I therefore think that this steel 
inc\ustry which is considered to be a basic industry should be protected by 
the na.tion conducting that industry, owning it and keeping it under its 
control. Sir, if you adopt this method of protecting an industry it is 
possible for the nation to proteot it adequately I because, if the na.tion makes 
sacrifices in order to protect this industry in a time of depression, it is 
possible for the nation to reap the benefit and share in the profits when 
prosperity comes. Unfortunately, under the present circumstances, you 
ask the nation to make sacrifice! when the industry is in a depressed condi-
tion, but when tho depression passes away and the industry becomes 
prctlperous the nation will not, or at least may not, be allowed to share in 
the prosperity of that industry. Bir, it is quite possible, and I hope that 

after a few years the old Doom might.re-appear and the industry 
may begin to give very large dividends. But it is also possible 

S·P.x. 

that after a few years a time of depression may come, and aga.in this HOUille 
may be asked to re-impose th~ protective duties. Now it is not right that 
any nation should make sacrifices for developing an industry without sharing 
in the profits of that industry. I therefore think that the method of national-
izing the key induRtries or the basic industries is the best method of develop· 
ing industries and is 0.11'10 in the best  interests of the country. Then" Bir, 
the.;method of nationaliza.tion wilJ enable the nation to give adequa.te pro-
~ec~. After all, when you give proteetion to a. privBto,.enteFprise, there . -", ." 
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~ ll btl. a l\mitto the ~ cr f ce which' you. may ask the country to make 
m tho mterests of that mdustry. But if tho nation owns and controls the 
industry, the nation may, in the hope of being compensated in a few yoa.rs, 
muko larger sacrifices than it will make if the industry is in private hands. 
I tllt!refore think, Sir, that in the case of the steel industry we should give 
up the policy which we are following at prescnt and should adopt the policy 
of taking this industry under the control and ownership of the whole nation. 

But, I::jir, I fully realize that the House as constituted under the present 
circuIllstances may not be favourable to this proposal . (Hear, hear). ·(A 
Voice: "'1'00 advanced".) But it is quite possible for this House to 
follow tho method which they approve of, with some modifications, and 
to take at least sufficient precaution to see that the country will not 
lose on the whole. It is therefore necessary that we should impose certain 
conditions upon those people who want to take the benefit of the policy, 
of protection which this Rouse has enunciated. The first condition tha.t 
I would lay on those people who want protection at the hands of this 
House is that not only should the interests of those people who invest 
their money in the industry ~ protected, but the interests of those 
people who invest their human labour in the industry should also be 
protected. (Hear, hear.) I think, Sir, that that condition is an absolutely 
necessary condition to be laid on those people who want protection from 
this House for-the inuUlltry. I hope, therefore, that this House before 
it pusses this Bill will impose this condition. My colleague, the Honour· 
tl.ble Member for Agra, hus mentioned the. omission of certain conditions 
from this Bill. I know, Sir, that the Honourable the Commerce Member 
may say that when you give protection by imposing duties on goods 
imported from outside, it is impossible for you to discrimina.te between 
thoso people who would obey these conditions and those people who 
do not. How are you going to punish those people who do not follow 
the conditions laid down? But, Sir, if the industry wants protection, 
it will be the duty of that industry to see that everyone who gets the 
bcnefit of' that industry will follow the conditions laid down by this 
House. It is possible for us to insist that those people who conduct this 
industry will form themselves into a federa.tion or adopt any other kind of 
'amalgamation so that all the conditions laid down by this House will be 
followed by those people who get the benefit of this industry. If they 
are unwilling to form a federation or if they are unwilling to fann them· 
selves into an organisatioili which can make the members follow the condi· 
tions laid down by this  House, then certainly it is not the business of 
this House to give protection to those people who are unwilling to follow 
th~ e conditions. I therefore think, Sir, it is quite possible for thil:l House 
to impose' certain conditions upon those people who want protection a.t 
the bands of this House. The first condition, 'as I said, wiU be that ' 
those people who invest their human labour in this industry should be 
protected. Then, Sir, I would lay down another condition and it is this, 
that those people who get the benefit of this policy of proteotion will 
n<ft misuse this protection given to tbem. .1 will therefore lay down 8 
condition that in the case of those industries which are protected 8 limit 
to the dividends to be given to the shareholders should be fixed. It is 
neoessary that those nd ~tr os should not come to this House ragain and. 
again for protection. 1£ we restrict dividends this industry will be placed 
on a sound footing. Then by restricting dividends it is possible for the . 
nation to -rea.p the benefit of the prospe[ity of that industry when the 
nation ha.d ~ de sBcrifices for that industry when it was in a depressed 
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condition. I therefore think that before this Bill is passed this House 
should insist that in the case of this industry the dividends to be givell 
to sbarehOlders shall be restricted according to the discretion of this 
House. 'rhen, Sir, I should o.lso lay down 0. condition that the industries 
which are protected in the interests of the nation shall not be transferred 
to any foreign company or to people who have no intl)rest in this country. 
It is quite p08llible that that industry which the llI1tion had protected 
after a good deal of sacrifice may be transferred to foreigners or to foreign 
companies. It is therefore necessary that we should lay down a condition 
thut this nation is not going to make sacrifices for people outside this 
country. If soorifices 'are to bo Illude those sacrifices ought to be made 
for the people in this country and not for people who are outsiders. 
It is therefore necessary that we should lay down this condition very 
clearly that any industry which is to be protected shall not be transferred 
to foreign hands. Then, Sir, I should also lay down a condition tha.t 
those people who 'are in authority in this industry shall be Indians. I 
know, .Sir, the interest this Bhuse takes in the Indianisation of the 
services. I therefore hope that this House will insist that the manage-
ment of works or undertakings which are helped by this House by pro-
tection shall be Indianised at the ea.rliest date. fiir, my' colleague the 
Honourable Member for Agra mentioned this point and ,.he pointed out 
that in the year 1921-22 the figures given by the Tariff Board are that 
there wore 74 covenf\nted hands on thc To.ta Iron and Steel Works. Now, 
thiil was tho year of the enquiry. The Tariff Board sta.ted that the 
number of covenanted hands was going down. But when the enquiry 
was finished the number went up, aod I again read in this year's Tariff 
Board's Report that o.lthough the total hus gone up to more than 200, the 
number is again going down. Now, this House can very well see th~t 
whereua in the yeur ]\)21-22 the nwober of covenanted hands was 74 it 
is 161 to-day. I am quite sure thnt this House is not going to be satisfied 
with this kind of Indianisation. It is not Indianisation; ,it ~ quite the 
other way. I therefore hope tha.t when this Bill is passed the House 
~ l  . insist that the industry which is to receive protection a.t its ha.nds 
shall only be protected on the condition mentioned by me. With these 
words I support this motion. 
lIr. Saya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-

madan): Sir, I rise to support wholeheartedly the principle of this Bill in 
80 far as it sooks to provide for the cont,inuance of protection to tho steel 
,industry by menns of (~re sed dut.ieR on imports. But at the ssme time 
I must make my position quite cleur by stating that I am opposed to the 
system of Imperial preference whieh is Rought to be pntroduoed in the Report 
df the 1'!U'iff Board and the Bill. Reading the summary of the Report 
II find this at page 98: 
"Competition in certa.1n products cemes almost, antirAly from the United Kingdom, 

anci in other. from the United Kingdom and the Continent. We regard it as probable 
thai the prices of British steel in the future will be fairly stable, but the cours .. of 
OOlltinoutal prices cannot be forelfuen. 011 economic grounds, therefore, it is advisable 
that two .'scales of duties be imposed, a hllsic duty fixed with reference to the price 
of Britistl Bteel and an additional duty baRed on the margin between British and 
Co1Itinental ,rices, allowanoe being made for the difference in qnality between the 
two kinds 0  . "teel. The basic duty l~ be levied on steel coming from all counkiee 
while the additioDlI1 dutiCl5 will be confined to non-British steel." 

Sir, in this short paragraph two statements have been m d~ for which 
ljiDd no justification in the bWy of .t.his Report, so far &all have read 

.. . . 
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it: one is tlole roference that the pricc of British steel in the future will be 
fairly stable, a.nd the other is that there is a difference in quaJ;ity between 
the two kinds of steel of British and foreign manufucture. I am glad to 
see that the system of bounties is not sought to be introduced into this 
Bill. 

With regard to tho point sought to be made by my friend Mr. Joshi, 
I shall refer him to page 99, paragruph 18, wh;ich says: 

"The conditions of employment of Indian labour at Jamshedpur are found to be 
satisfactory, and good progress is being made in the appointment of IndiaN to the 
hig.hor technical posts." 

I hope these two points will not be overlooked. 

I shall also commend to tIw Honourable the Commerec Member t.he 
following recommendation of the Tariff Board (page 99). whieh says: 

"It is essential in the interests of the Indian industry that railways should encourage 
the use of India!! structural steel by revising the designs for bridges &lid other 
structures 80 &8 io permii of the utilization of the maximum amount of steel manu-
factured in India.." 

Sir, I will make only ono remark at this stage. I am glad that the 
Honourable Pandit Malaviya and Lala Lajpat Ha.i. have taken the earliest 
opport.unity of speaking in support of this Bill, because jud.g;iDg from the 
literature whiel1 went out in thoir nrunes during the last few months the 
public were led to believe that these gentlemen were opposed to the system 
of protective duties. J hold in lIly hands a Hindi leaflet which purported 
to ha.ve been signed by Pandit Malaviya ul\d Lala Lajpat Ro.i. It was dis-
tributed broadcast during the elections, and there is . 

]Ir. President: Order, order. The Honourable Member is sol t~'ly 

irrelevant. 

Mr. Ga.ya Prasad Singh: I was only going to say _ 

Xr. PreBldent: Order. nrder. 'I'he Chair has ruled that tho m.atter the 
Honourable Member is r(~ferr ng to is entirely irrolevant. " . 
~. Claya Prasad Singh: I will make no reference te. this leaflet, but 

merely say that a section of the public were led to believe that these 
two gentlemen .were ontirely opposed to tho last Tariff Bill which we 
passed. (Some Honourabll1 Member8: "You are wrong there. ") I have 
got the leaflet and will make a present of it to you. I do not want to 
make any further reference to the matter . 

•• II. It. J&yakar (Bombay City: Non-Muhammadan Urban): Sir, I 
rise to make a few observations on this Bill and I do so with considerable 
hea.itation, as a layman, in a short speeeh which I propose to make with 
the view of finding out more fact·s and also of stating my position clearly 
because I have agreed to be on the Select Committee of this Bill. 

• First of all I must congratulate the ~ crnment. on the~r wonderful 
despatch-and I hOP!-l we shall have many instances to congratulate them 
in a similar m .nne~ th which they have embodied the recommendations 
of the. Tariff Comrnattee in this Bin. From the dates I· find that the 
Report was made on the 14th December, 1926. and the Bill is dated the 
14th Ja.nua.ry, 1927; that means within a month. May 'we hope, Sir, that, 
similar de'pa.tch will be shown by the 0s>vernment when other Bills are 
on andothtl-reports a.re to bo c ~ dered. . 

e 
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The one fea.ture of the Bill which I th;ink should be very olearly dis-

cussed in this House is the one which the uncho.r;itable critics of the Gov-
ernment of India have described, and will dcscribe, as the backdoor way 
in which preference is given to British articles. It is supposed, speaking 
from the point of view 6£ distant Bombay from which 1 come, that the 
Govemment of India. are in the habit of presenting to the people many 
unpieasf1nt alternatives by impaling them on the hornFl of a dilemma. We 
had one instance of it ycsterday, when my Honouruble friend, the Muham-
madan Member for Bombay City stated, what is regarded as a very exten-
sive apprehension on my side of the country, that the Government of India 
desired to put this House in the p<>sition, wlwn the Budget comes up, of 
being asked to accept one of two unpleasant altornlttives, namely, a ratio 
of lB. 6d. or a. deficit. My Honourable friends will recall ¥r. Jinnah's 
speech yesterday in which he voiced this apprehension in very clear terms. 
The same uncharita.ble critics, Sir, are upprehcnding that it is very un" 
fortunate that the Government are prcsenting this Bill in which we a.re 
asked to support the key industry of this country, namely, 'l'nta iron and 
steel, only on the condition that we ·agree to give preference to British arti-
cles. Though a politician, I may state clearly that I am not afraid of 
giving preference to BritiF!h goods, but I do think, ",lith all tho sincerity I 
can cornrnlIDd, thnt we should agree to give RllCh preference only for an 
I\dequn.te price. I do think in the first inRtaDCfl that 00 allow British pre-. 
ference 00 creep in by a. side door is objectionable. Secondly, to allow it 
to oorn,e in for Buch a small ~ce as a little protection to the Tats's is 
politically inexpedient. J do think, Sir, that this is too Rrnall a prico to 
be paid by Britain for obtaining preference for British artioles. I will say, 
as a. politicia.n, that if J was sitting nt a round tablo and bargaining for 
my country f1lld tho British agreed to pay an adequa.te price, e.g., if they 
agreed to remove all the British soldiers from India. or to Indianise all the 
Rervices within five yea.rs, I would bo the firRt man to accept .preference 
for British articles. There is 110 doubt thRt the Government are surrept.j. 
tihusly introducing a far-reaching principle by a bRckdoor. So far as I re-
member, the principle of foroign preference WSB rulod out by the Tariff 
Board in a previous report. I havo riot the hook hefore me. We unfor· 
tunately Buffer from a lack of books here, I t,hink T am right--if I am 
wrong I wish to be corrected-in Rrt,Ying that in a previOUR report the Tariff 
Board definitoly ruled out all idea of giving prefcrcnc(l f\ither to Britain 
or to the British Empire, and T am surpriRcd, Sir, that tho same principle 
haR been now recommended aR a cnndition on which alone our steel 
industry eRn receive protection. There Rre B number of other questions 
which I should have liked to ask, but J propose to reserve them as I happen 
to be on tho Relect Committee ano I shl'll] have n chrmce of putting them 
to t,he Honourable the Commerce Member. Rut one or two of these queR-
tions 1 will propound here SO thnt ~ mll.y hnvo the lanswel'B in tho 
speech the Commerce Member wil'l make in reply to this del:Bte Bnd v"£\ 
shall know in the light of diose nnswershow' to shape . our conduct 
aocordingly. 

I find ~ this Bill there are ono or two assumptions made which I' 
t.hink nre unjustified. I do maintain, Sir, that the danger of dumping 
Continental goods into India seems to me, 1\8 B layman, to be .q6mowhat 
exaggeJ"f\oted.I "hould like to aalt the Honourable Member fo~ Commerce 
whether there is any emba.rgo or ban plaoed in England ,',lpon Continental . " 
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goodR, or 'whether tho public in these Continental places endanger their 
l:Iflfdy by the usc of these nrtieles of steel for tho purpose of con-
structing Lridgtls, etc. I think it is Bpooial pleading-that particulnr para-
graph in the Tariff Board's Heport where they SpCtlk of the danger to 
Jlublic safety in cmp'loying non-British steel. Likewise, have proper 
IUI.f'eguards been provided in th" Bill Hguinst dumping? Supposing British 
merchantR rca'JiHe tbnt in India t,heir goods are a.ceepted on bdter terms 
than e!sewherll, lind supposing they Rl1tisfy all their indigenouR needs 
by the employnwnt of Continental stfl(~l, reserving all the British steel 
to he shipped to this country, what provision is there in the Bill against 
such rlumping? 1'he Hoport of the Tariff Board contents itself with the 
()nt, f (~ l remark thn,t according to modem economic science it iB im-
pmctieable to devise lIny way of preventing dumping. I SI1Y this is 
pontifical, just 'like their remark about \.;ounties being .nutiquuted. What 
we as laymen WlIJ1t to find out, and 1 hope the Honourable the Commerce 
M ember will suggest this when ~c()m(  to close gripR in the Select Com-
mittoo is, whot. provision is made here against .sllch contingencies. 
Suppol:ling British made "rticlos of Rteel gradually doteriornte from Hw 
Ri:nndllrri level which is Ilpoken of 'in tho Bill, what happens then? 
Rupposing, on t.he oUler hand. Continental couutriOfl ship their stOl"J t.o 
Englrmrl bOCf.\URe England iR to lie ref(~rred and through England they 
ship their grlods to India and cOllBPquent dumping follows, what pro-
viBion against this is lllade in tho Bill? I find none unel I shltll ask thn 
Honollrn.ble the Commerce M(lml::er when we mnet in the Soleet Corn-
mittel' what provillion he suggests. I submit, Sir, that these questions 
Hrl' very important. Two or three of them I hltve soullf]ed here with fI 
view to gdting Rome reply whnn thfl HonolJrnhle t.he C()rnm(~ree Memher 
replicR to the (]ehate. '!'hn ot,herH I Bllal'l r('serve till the time when we 
meet in t.l1O Seloct (;ommittee. 

I must conelude by congratulating the HOllourui!e the Commerce 
Member on the wonderfully lucid sppPch which he mll.dn fmd whiqb. I 
follnwcu very carefully flO fnr ILR it WIlH posRible to do 80 at this d s~('. 

I (lo hopo tho Scloet. CommittC'o wil'l hcar in minrln.11 the pnintll which 
hnve (lome out in the CODrse of this clehatf' and that the Bill will oom(~ 

baek to thiR House in a oonsidernhly better form than it is now. 

(Hpveral Honourable Members movod thllt the question be put.) 

Mr. President: 1'he qucRt,ion is that the qU('f;tion be now put. 

The motion WIlB adopted. 

The Honourable Sir Charles Innes: S,ir, I think the eourHH of t,hi" 
('lL'bl1le shows the wh;dmn of the course whieh 1 have elected for, nanwly, 
that nt. the present moment, the HcnlHe should only commit itRe'lf to th(' 
prineipln thnt further protpetion is required Hnd that for tho rest we Rhould 
talk Ollt the matter in Suled Committcl1. Tho spo(]ch we have jllst heard 
jrom Mr. Jayakllr iR fin eXflmpk of whitt I mean. Mr. Jllynkllr haf! 
put. to me Borne very pf'rtinlmt questions. tie hRR asked me, for imltnnce, 
.. Whnt is going to hn.ppl'n supposing BritiRh Rteel in the COllrSI' of the' 
TH'Xt. fH'VC'Il Vf'arA detC'l'iorntpH from its presl'Tlt high qUAlity?" He haR 
HKkc·d me: ""Vhllf, js going to IIftPlwn fmppofling Britiflh tt'(~l mnkerA 
import, t.hl'ir fl ll f n ~ ( d mHtf'rin I from thl' Continent? ITow are HIf'Y 
going t( t f'(~  up to lnl t~  of tlH·ir Rteel?" Now, Hir. thOR!' are er~' 

,1ilTif'lIlt. neld fpehnit·nl qlll·Ktions .• Tn me, it WIlS obvious thnt theRe quefl-
t ion" would IIe'nske·,I. T 11:1'.1' hn(l· Ow nllsw,·'r .. l ~f d out; T have gilt 
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them, but as I have said they &ro intricate and they are technical matters, 
alid it wi'U be very much simpler for me to discuss them ac1'08S the table 
of a committee room than across the floor of this House. And, Sir, the 
same remark applies to almost every other question thll,t has been raised 
in the course of this debate. As far as the Government IlIre concerned, 
as I said, we are so perfectly satisfied with the strength of our case that 
we are only too willing that the case should l:e probed, explored and 
sifted in overy possible way. 

The only point that I wish to take up in the debate is the suggestion 
, of Mr. Jayakar that we are trying to introduce prefcrentill1 treatment 
by Il backdoor. I am not going to discuss the question of preferential 
treatment here; I do not admit there is ,any preference at al'l. I do not 
admit there is any preference in the senso in which tha,t te-nn is ordinarily 
used. But what ore the facts? What are we introducing by a l:nck· 
door? The focts of the matter Ilre t1mt this matter has been examined 
by a Tariff Board, a Tariff Board consisting of two Indians and one 
European-Indians, I may say. who are just 'us keen and just as patriotic 
as any Member of this House. Those Indians have definite'ly recom· 
mended-they hll.ve definitely told us. thut in the economic interests of 
India they can only recornn1end one plun; and because we the Govern· 
ment haveuccept.od that opinion, then, forsooth, gentlemen f(et up and 
suy: "You are introducing preference by Il. backdoor." There is no back· 
door about it at all; but as I have said I do not wish to detain the 
Rouse now. We cnn discuss the whole of this matter in the Select 
Committee, and .. Sir, I hope that the House will accept my motion. 
Kr. President;: The quostion is: 

" That the Bill to provide for the continuance of the protection of the stee: industry 
in British India be referred to a Select Committee con!!istinj( of the Honourable 
Sir Bhupendra Nath Mitra, Mr. M. R. Jayakar, Lala Lajpat Rai. Mr. M. A. Jinnah, 
Maulvi Muhammad Yakuh. Mr. G. Sarvotham Rao, Bir Walter Willson, Mr. 
M. Ruthnaswamy, Mr. N. M. Josbi, Mr. R. K. Shal\mukluml,Chetty, Mr .• Tamnadas 
Mohta, Mr. M. K. Acharya, Kumar Ganganand Sinha, Mr. Amar Nath Dutt, Mr. W. S. 
Lamb, Mr. Ghansyam DaR Birla and the Mover witb instructions to report not later 
than the 8th February 1927, 'and that the number of members whose preBencc shall be 
necessary to constitute a meeting of the Committee shall be five." 

Tho motion WQ8 adopted. 

DATE l~  THE ELECTION OF 'fHE DEPUTY PRESIDENT. 

Mr, President: I have to announce that I have fixed the following days 
..for the election of the Deputy President. Nominations ,to be handed in to 

I 'the President not later than S P.M. OD Friday, the 28th January. Election 
on 'Monday, the 31st January, nfter questions. In this connection I would 
invite the attention of members to tho proJlisions of Standing Order 5 . 

• The Assembly then adjot1rned till Eleven of the Clock on ThurRday, 
t,he.J27th January, Hl27. 
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